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oo N - 112,5.96 Learned counsel Mr J.L.Sarkar assisted
{hts “??hcﬁnqhvf‘f"u ; _ ' by Mr M.Chanda moves this application on

* form ard- within fitge. - N ] ’
€. Frof Rs. 50/- .- ¢ i i, t behalf of the applicant., Learned Addl.C.G..
deposited vide f” ? S.C Mr G.Sarma is present and served with
l_PO/}fD Nog’gp-‘}jg'} ‘ : a copy of this application. ,
ba¥ﬁ ﬁi&fﬁ3ﬁﬁew4 f ' Perused the statements of grievances

. T s ~ ( and reliefs sought for in this application.

i t
1 t Post., Six weeks for written statement.
I : List on 23,6.1995 for written state-
! t ment and further orders.
; ; No. interim relief is prayed for,
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! gsion., Application is admitted. Issue

Heard Mr Sarkar on the question of admi-

notice on the respondents under Registered
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Learned counsel Mr J.L.Sarkar

submits that s:t,ﬁgé have been taken by .
‘A him, 3 nt be served on

l.

the EgsﬁdnﬂnﬁtsJ.earned Addl.C.G.S5,.C
Mr G.5arma prays for six weeks time

.. to file counter.,
List on - 28.7.1995 for further

orders.
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,submitted; List Loaiva

Member

for tbe respondents.
" Mt Me Chanda for the applicanf.

lufitfen statement has not been
on 15.9,95

for counterand further orders.as
prayed fors

Member

. Learned céuhsel Mr M.Chanda faor

the applicant.

N hr G.Sarma,learned Addl.,C.G.S5.C

For_ﬁhe respondents.

4 Urittén statement has not been

submitted. List on 27.10.95 for written

statément and further orders, -

MembeT
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Mr M.Chanda for- the applicantw
Mr G. Sarma,Addl.C,G s.c for the

‘respondents.

) Written statement has beensubmitted
by the respondents. Learned couhsel Mr
Chanda seeks time for filing rejoihdér.

List for hearing on 12.1. 96 .%

Applicant is allowed to submlt re301nder
if any in the meantime, with c0py to
the counsel. of the respondents in

advance. -

)

Member

”~» v

t

e 3 A 5T W CaiT 3. ds—orecent rox

Counsel of the parties are pfesent.
Mr M.Chanda prays for adjournment as
he has not received instructions which
¢ requirea from the applicant. 2llowed.
aﬁggﬁgrned to 9.2.96 for hearing.
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"None-is-present. Hearing adjourned

to 22=3=96

Mehber

2243496 Counsel of the parties are
B present.s _ o
| Hearing ad journed to 4.4.1996.
Member
. .
P9
4.4.96 Learned counsel Mr M.Chanda is
> present for the applicant. However,
. learned Addl.C.G.S.C Mr G.Sarma
submitted leave note.
Hearing adjourned to 8.5.9?,as
requested by Mr Chanda. ;
Member
\ Pg
8=5=96

.. Mr.G.Sarma Addl.C.G5.C. for the

P respondentse Mr.M.Chanda for the appli=
" cant seeks for adjournment. Hearing
adjourned to 22=5-96,

AN

Al ) ‘Q/
AMember
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22-5=96 - ‘Mr.M.Chanda for the applicant.
Leave note of Mr.G.Qarma AQddl «CeGeSeCe
Hearing adjourned to 20=6=96.

bo

lm | | Member

20.6.96 Mr M.Chanda for the applicant;i,Mr G.
A Sarma,Addl.C.G.S.C for the respondents.
Hearing adjourned to 21.6.96.

Meégé :

pg
i
21.6.96 Mr M. Chanda for the appllcant Mr G.
Sarma, learned Addl C.G.S.C., for the respondents. I
The counsel for the bérties made - |
their submissions. Hearing concluded. Judgment :
reserved.
Member
nkm
?(g,"'sé .
- 12.7.96, Mr. G.Sarma Addl..C.G}S.C. for the respondents.
Caopr o s /M | | ’ .
. Pi<qu4) Lo /A,, /Wyptij Judgement pmonounced. Application is dismiSSéd;

in terms of the order. No order as to costs. -
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‘**Sf! CENTRAL ADMINISTRATIVE TRIBUA
AL GUJAHATI BENCH ::3 GUWAHATI- 5° )
0.A. NO. 12 of 1995
T.A. NO.
DATE OF DECISION __ 35 7_1996. >
Sri Paresh Chandra Das _ : -~ (PETITIONER(S)
Mr. J.L.Sarkar & Mr. M. Chanda. | " ADJOCATE FOR THE
: - PETITIONER (S)
; VERSUS
RS .
A R
Union of India & Ors. _ ~ RESPONDENT (8)
/
| ‘ . . : . ADVOCATE FOR THE
Mr. G.Sarma, Addl. C.G.S.C. : . RESPONDENT (S)
THE HON'BLE - SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.
THE HON'BLE ‘
4 - :
1. Whether Reporters of local papers may be alloued to 7.124 ‘
sze the Judgment 7
2. To be referred to the Reporter or not ?
- 3. Whether their Lordships ulsh to see the fair COpy of - NO
. the judgment 7 ‘
4, Whether the Judgment is to be Cchulated to the other

Benches ? \

Judgment delivered by Hon'ble Administrative Member



T ELT T FLTCENTRAL: ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH.

Original Application No.12 of 1995.

- Date of Order : This the 12th Day of July,1996.
The Hon'ble Shri G.L.Sanglyine, Administrative Member.

Shri Paresh Chandra Das,

Senior Accountant,

Office of the Accountant General ( A & E)
Assam, Christian Basti,

Guwahati-5. . « - . Bpplicant.
1
By Advocate M/S J.L.Sarkar & M.Chanda.
- Versus - . ‘ -
1. Union of India,
represented by the Secretary,
Government of India, Ministry of Finance & Accounts,
New Delhi.
2. The Comptroller & Auditor General of India,
Bahadur Shah Zafar Marg,
New Delhi.
3. The Accountant General (A & E)
Assam, Guwahati-5. g
T
4. The Accountant General (A & E) ‘ &{;
Assam, Shillong. . « «» . Respondents. )
By Advocate Shri G.Sarma, Addl.C.G.S.C.
ORDER
G.L.SANGLYINE, ADMINISTRATIVE MEMBER,
In this application under Section 19 of the Administrative
Tribunals Act 1985, the applicant has assailed the correctness of
fixation of his pay vide Admn.Estt.Order No.293 dated 6.10.94
' (Annexure-F) issued by the Accountant General (A&E) Assam, Guwahati. I
have perused the application and the written statement. Some of the
main grievances of the applicant are that the order of pay fixation
dated 6.10.94 had not taken into considerationg fhe Establishment
/ﬂ Order No.Estt.I/290 dated 15.10.76 (Annexure-B) issued by the

AT

..... Accountant
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Accountant Geﬁeral, Assam,Shillong which fixed his pay at

Rs.485/- under FR 22-C with next date of increment being 358&19?7;
that he should have been brought under the new scale of Rs. 425-

700/~ from 1979 and not from 1980 in terms of the Order No. 75-N

I/31-81-1 dated 7.1.1982; that on declaration of the post of

Senior Accountant as a functional post with effect from 1.4.1987

the benefit of fixation should be given to him from 1.4.1987°
under FR 22-C instead of under FR 22(a)(i) and consequently his

increment will fall on 1.4.1987 and not 1.8.1987 and that under

FR 22-C read with Government of India Order No. (9) and (10)

below FR 22 benefit of pay fixation should be allowed in the
higher ex-cadre post consequent to fixation of pay in the cadre
post .Annexure F aforesaid fixed the pay of the applicant at

Rs. 545/; as. on.1.8.80. The respondents have clarified in their
written statement that the order dated 15.10.1976 was duly taken
into consideration while fixing the pay of the applicant vide
order dated 6.10.94 and they have demonstrated how the pay of

Rs.545/- was arrived at as on 1.8.1980 by allowing annual

increment of Rs. 15/- in the scale éf pay of Rs. 425-15-560-EB-
20-640/-. They have also shown that the applicant was brought

over into the new scale of Rs. 425—700/—, which is relevant to
the non-functional :(Senior Grade Auditors with effect from
1.8.1980 as this would be most beneficial to the applicant and

such action was in keeping uié;para 2 of the aforesaid letter
dated 7.1.82. It is also seen that the applicant wrongly claimed
that para 4 of the said letter dated 7.1.1982 was applicable in
his case. Further the respondents have clarified that on his

placement in the functional grade of Senior Account“gascale of

pay of Rs. 1400-40-1600-50-2300-EB-60-2600/- on regular basis

. with effect from 1_4,]_987) ‘ﬂ*[e applicant had exercisé?an option

... to fix
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to fix his pay with effect from 1.8.1987 as per provision of the
Govt. of India's decision No. 15 below FR 22-C, which is found
beneficial to him and his paywas fixed initially at Rs. 2000/-
under FR 22-(a)(i) with effect from 1.4.1987 and it was refixed
at Rs. 2100/- under FR 22-C with effect from 1.8.1987 with date of
next increment falling on 1.8.1988 subject toFR 26. This fixation
will ensure not only better emoluments to the applicant during

his service period but better pension also thereafter. The pay of

the applicant was fixed in the revised pay scale with effect from

1.1.1986 and the next increment after fixation of pay was given
on -1.8.1986" as per Rule 8 of the Revision of Pay Rules 1986.
This date of 1ncrement :feit- earlier than the actual date of
1ncrement)w§§ namely, 1.1.1987. A$ regards the contention that
fixation benefit in the higher ex-cadre post gé%;granted under
F.R. 22-C read with Government of India's décision Nos. (9) and
(10) below F.R. 22 the respondents have clarified that the pay of
the applicant) who was on deputation since 18.1.1982(A.N{, was
fixed on 18.1.1982 in the ex-cadre post in the scale of Rs.425-
750/-. When revised pay was fixed as on 1.1.1986, at that stage
fixation under F.R. 22 C in the ex-cadre post based on pay of the
cadre post did not arise. Similar was the case as on 1.4.1987
when the post of Senior Accountant was declar& as a functional

grade.

2. After careful consideration of the application
ami:%&itten statement together with the submissions of the
learned counsel of the both sides I have come to the conclusion
that there is no sufficient reason to interfere with the
correctness of the order of pay fixation dated 6.10.1994
mentioned above. The respondents have fixed the pay of the
applicant at various stages according to facts and rules. In fact

it is seen that the respondents had done their utmost to give

what is more beneficial to the applicant even by allowing him the

...0pportunity
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opportunity of exercising option even after a lapse of many years and to
reap the benefit thereof in‘respect of fixation of his pay in the scale
of pay of Rs.1400-2600/-. They had also oven allowed him the benefit in
the scale of pay of Rs.425-700/- without the option having' been
exercised by the applicant. As already stated earlier the applicant had
exercised the option for fixation of his pay in the écale of pay of
ﬁs.l400—-2600/— in the functional grade of Senior Accountants. Now Mr
M.Chandé, the learned counsel for the -appliéaht, submitted that\ the
~optioni was made by the applicant under misguidance given to him by the
officials of the respondents and, as such, the applicant may be allowed
to withdraw the‘option made and to submit fresh option. Such plea cannot
be entertained. Mr Chanda also insisted that fhe applicant should be
given the benefit of exercising the option stipulated in the letter
No.75-N I/31-81-I dated 7.1.1982 in bringing him over from the scale of
Rs.425-640/- to that of Rs.425-700/-. The respondents - have already
clarified in the written statement that in the circumstances of the
applicant ¥& option was not insisted upon but a lenient view was taken in
his case without the option mentioned at para 2 of the letter dated

7.1.1982 and the benefit of the Circular was made available fo the

applilcant in the same manner as accorded to the similarly situated
employees and in the way that wasmost beneficial to the applicant. This

clari'fication is, in order. Further as already pointed out above the
provisions of para 4 of the letter dated 7.1.1982 are not applicable to
the applicant as this is applicable only in respect of those staff for
whom the retrospective application of the order dated 20.9.1979
mentioned therein have been struck down by the Courts. The appiicant was ‘A
one of such employees. It is also seen that the respondents had glready
paid some of the amounts due to the applicant and were in the process of

paying the balance amount pertaining to the period of his deputation as

- . .o0On the
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on the date of submission of the written statement. I find no merit in
the contentiong of the applicant in this application. As a result, the
application is dismissed. No order as to costs.

=7,
( G.L.SANGLYI )/2“/7/%

ADMINISTRATIVE BER
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1. - Particulars of the applicant

Shri Paresh Chandra Das

Senior Accountant

Office of the Accountant ‘General (A & E)
" v i

Assam, Chrlstlan Bastl,

Guwahatl 53

2. Particulars of the Respondents

I

1. Union of India

' Represented by the Secretary
Govt. of India, Ministry of Finance & Accounts,
New Delhi.

2.  'The Comptroller & Audltor General of India,

t .,
“

'kaﬁﬁxxxskahx%xfxxxMx

Behadur Shah Zafar Marg,

. New Delhi-110 002

o .'The Accountant General (A & B)
'Assam,
Guwahati-S.,
4, The Accountant General (oA &'E);‘

LI

Assam, Shillonga
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4, Limitation

Ay

3 ‘Particulars for which this application is made

.

Thés application is made for implementation of
flxatlon beneflt glven under office order dated 15 10. 76

.\’ ! “
and for flxatlon of pay SCale in the rev1sed pay scale

~of Bse 425/~ to 700/~ and also for rixation beneflt in

the post of Senior Accountant Functional Grade w1th
effect ffom 1.4.1987 and increment benefit with effect
from 1.4.1987 and also for arrear pay'and allowances

accrued dne to the fixation benefit as stated above.

The applicant declares that this application is

made within the time period prescribed in the Central

Administrative Act.

5e Jurisdiction

The'applicant further begs to state that the cause
ofithe application is within the jurisdiction of this

Hon'ble Tribunél.

6. Facts of the case

That the-applicant is a citizen of india, as such

~he is entitled to all the protection and privileges

- guaranteed by the Constitutidn of India. The apolicant

is presently serv1ng as Belection Grade Senlor Accountant

~in the offlce of the Accountant General (A & E), Assam :

"Shlllong. The appllcant was, earller posted at Shlllong in

the office of Accountant Gneeral-(_A & E) Assam, Shlllonge

Y
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/6.1 That the applicant was promoted as Selection Grade

Auditor V1de Estt. order NOeo 227 dated 9.8.1976 and his

1 [}

pay was flxed at Rse: 485/- on 14 88,1976 under FeRe 22 (C)

¥

~vide Estt. order no. 1/290 dated 15 10,1976 but unfortunately

4

the effect of the flxatlon beneflt order dateo 9 Ee 76 was

not given in the ‘case of applicant whereas benerlt of the

-

order was extcnoed to other 51mllar1y sltuated colleagues
.,_____—v—————‘_/

ofqthe appllcant namely $/8 hrl Bljoy Bhusan Das, Debabrata

Sukla Baidya, Sanat Kumar Roy Chandl Biswase Be it stated

that the benefit of the order dated 15 10.76 was glven

e g
under FR-¢ in the scale of Rs. 425/- -15 560—EB 20 640/-
A, /\ . t . 1 i

subject to fulfllment of condltlons of F.Re 26. The
appllcant fuifméied all the requlrements even then the

v 2 3
same was not extended to hlm and also fulfllled all the

requlrements ladid down in FR 26 at the relevant time-

even the benefit under order déted 15 10. 76 not extendod

"'to the applicant. The pay of the aopllcant was fixed

at Rs. 464/— + Rs. 15/- (Personal Pay) + Bs. 6/~ on 14.8. 76

under FeRs 22 (a)(l) due to the reaoons best known to

the respondents.'Thereﬁfter the appllcant made a serles
of representatlons before the competent authorltles g
clalmlno the flxatlon beneflt granted under officef
order dated 15 10 76 whereas the respondents replled
that in terms of Comptroller and Atdltor General of India

Order No. 75-N- 1/31 81 I dated 7ol 1982, the &mmptx&kiex
T . 3
Accountant General is pleased to permit the retention
«——

of old scale upto 31. 7 0. Thls reply of the regpondents

—

glven under 1etter dated : \z {6 6{“ ‘ is not at

all relevant as regard the clalmés of the apollcant for"

fixation beneflt-glven under orflcer order dated 15 1076«




\Therefor the app llcant 15 entltled to all menetary
‘beneflt 1nclud1ng arrears accrued under offlcef order
dated 15. 10 1976 and the letter dated | g (bay is
llable to be set a51de and quashed. The appllcant further
beg to state that the: appllcant ‘was on deputatlon with
effect from ’ Irl-%l/ in the state of Nagaland xxd in the
ex-cadre poét‘as regardl the fixation benefit giVeh under’
office oroer dated 15.10.76 and therefore he could not
'clalm the sald beneflt at the relevant time., The matter
of‘thls fixation beneflt came into the knowledge of the
_ applioant after Eie repatriation trom-the borrowing. A
department on 16 9k92 to his parent department. As soon ae
the same caﬁe 1nto the knowledge of- the applicant he’
submitted representatlon before the competent authoritges

A - . -8

Abut to no result, The denial of pay and allowances is a
continuous wrong and therefor the clalm of the appllcant
is still valid ana respondents are dutylbound'to give
“effect of the fikation benefit.given'under'office orfer

dated 15.10.76.
\. o

A copy of the offlce order dated 9 €476 and 15-10-76

y --—_
" . are annexed as - Annexure A & Bp ‘

'

6a2 That the appllcant was further deprlved as regard

the beneflt of reVlsed pay scale in the selectlon grade

—— ~a

auoltor wherein the pay scale of Rse 525/- to. 640/- was

revised to,m, 425/~ to 70¢/- vide Govt. of Indla s

NotiflcQtlon ﬁxxiixﬁni/ﬁkx&ixixﬁxkxﬁxix3x82 No; A 11014/1

‘ /81-EGI dated 30 12.81 and the Comptroller and Audltor



General of India in his letter no. 75-N 1/41 1

3

dated 7 .82 dlrected to invite optlon for flxatlon

of revised pay scale but: unfortunately this revision

~in the pay scale in the grade of Selection Grade

r—

Auvditor was neither intimated to the applicant nor

any option was called for from the applicant in terms
\ N 13

vof CAG'S Order cited above. The appllcant was on

' deputatlon in the State of Nagaland at the relevant

time when the flxatlon beneflt was, glven to other

£

similar ly 51tuated col]eagues of the parent department

"follow1ng the Oroer of the Comptroller and Audltor

ke

General of India dated 7 1.82. But the respondents

K .

.dld not take any actlon as regard the flxatlon of

pay of the appllcant whlch was. rev1sed v1de order

v

no. A.11014/1/81 EGI dated 30 12 81 . The appllcant
oo N 11
also came to learn regardlno the changes of the pay

scale in the selection Grade'Auditor after his repatri-

ation to his parent department on completion of his

o B R b :
' 'deputatlon period on 5—4—9& vide letter No. ADWN-ESTT/

G‘HY/‘PC/L—J—19/94—95/994 dated 5.7.94.

6,2 That the post of benlor Accountant made functlonal

- with effect from. 1.4.%®2% vide Govt. of India's Notifi-

Z Qudlid h s cation NO di‘b §-N— 2197-¥Fdt. 1322 /and t_herefore

- ;(m\-wn Ros ‘ . . ) .
?43 ) o the pay of the applicant required to be refixed under
- Ak . Q.Loqﬂ _ :

FR. 22~C. The pay of the applicant has been fixed under

)

zgxa  22(a)§i) with effect from 1.4.87 vide office

order no. 293 dated 6.10.94 in contravention of Govt.
A - < ' ' _
- Order. Moreover the applicant was not intimated as




regard in-status of the Senior Accountant in the parent
department and also he was not informed as regard the .
fixation benefit given to him with etfect from 1.4,87.

A Therefore the applicant is entitled to the fixation

benefit with effect from 1.4. 87 under F.R. 22-C and the

Hon'ble Tribunal be pleased to direct the respondents to

grant the above fixation benefit with immediate effect

to the applicant.

6.3 That the applicant after revised pay scale granted
| by the Govt. of India on the recommendation of the IVth
Pay Commission with effect from 1.1.86. The applicant .

exercised his option with effect from l.1.86. Therefore
he was entitled’increment on 1l.1.87 but the reSpondents
. ‘—' ‘ )

under Estt. order Noe. 293 dated 6 .10.94 allowed increment

"with effect from l .87 againot option of the applicqnt.
e

Therefore respondents are liable to refix‘the increment

—

in terms_ofvthe-applicant's’option exercised in respect;
of revised pay scale granted with effedt from 141.86. The
applicant'Wae unnecessarily harrased by‘the reepondents
without any fault or lapse of the applicant. The fixation'
made under office order datcd 6, 10 94 is in total violation
of Govt, of India's order No.&ﬁ}dy belows ER v clarified
the prov1310n contained in FR 22-C will be applicable

~even in the case of promotion/appOintment in the hldher

_ ex—cadre post prov1ded that the uovto servant is entltled
‘to draw the pay attached to the higher ex—Cadre post but
the aboVe provision is not taken into consideration in the
fixation of pay with effect from 1. 1.86 and?gﬁel 4.87 wvide
! ffice order order datec bolQa94o This has resultedvloss,in

emoluments in the higher ex cadre post. It is also

surprisingly noticed that in total violation of Govt. order .



- pay was fixed on 1. 4 87 under ¥, R, 22(a) (1) in the

cadre post 1nstead of F. R. 22-C where as he 1s.ent1tled

" the fixation under'FR 22-C with effect from 1.4.87

Therefore fixation of pay of the applicant under
FR 22(aXi) is liable to be canceiled and the applicant

is entitled to fixation benefit under Fr 22 (C). Be it

stated that the applicant was misguided and option of

' the applicant was taken with effect from 1.8.87 which |

was not beneficial to the applicant. However he has

x‘represented for correction of the same and to grant of

beneflt with effect from 1,4, 1987 as the junior of the
T —
aopllcant gettlng more paythan the applicant because

his 1ncrementvwas_allowed on»1,8387, But the respondents

]

did not take anY‘steps to rectify the same.

]

6.4 That the applicant was on deputatlon in the ex-cadre

'post of DlVlSlOnal Accountant in the State of Nagaland

w1th effect from 1.1.82 to 15.9.92 and he was repatriated
to-his parent department that is in the offlce of the
Accountant General (A&E) Assam, bhlllong. Durlng hls stay

on deputatlon at Nagaland the Lstta of the respondents

did not take proper care as regurd the leathD of pay

s

and allowances of the appllcant granted from time to

~ time by the Govt. of Indla,‘as a result of the applicant

now xmEmx incurring financial loss and also did not

receive the arrear pay and allowances which was due to

the appkicant is a result of Estt. of Estt. Order dated
15,10.76, revision of pay scale in the cadre of Selection
Grade Auditor from Rse 425/~ to 640/- to Rs., 425/- to 700/-

and the rl\atlon of pay with effect from 1e 4 87 under
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S

FeRe 22-C on account of SeniorvAccountantﬂmade functional

[ -

and for grant of annual increment with effect from

[ —

1,4.87 in-stead of 1.8.87 whereas aforeaaid benefits
were duly granted to other colleagueas #fi the applicant_
but the same was not extended in the case of the

applicant. This is highly discriminaroty, arbitrary,

‘unfair and illegal and same is violative of article 14

and .16 of the Constitution.

© 6.5  That the applicant beg to state that after his

repatrlatlon in the parent department from the ex-cadre
post of DlVlSlOnal Accountant thlS anomaly came to the

notlce of the appllcant when he came to learn that the

S—

pay of the other’ colleaoues are much more hloher than
his pay then the applicant made an enqulry and came to

@
know that the flxatlon beneflt granted under offlce order

dated 15.10.76 was not. lmplemented in the case of the

appllaant and alco came to know that the beneflt of

=

rev;sed pay scale in the cadre of Selectlon ‘Grade Audltor

T ;
also not granted to hlm and he is also deperEd of as

regard to the fixation beneflt given under F R 22-C

with effect from 1.4.87, then the applicant 1mmed1ately

’

submltteéﬁ representatlons adoressed to the Accountant

General ( A E) Asaam, Guwahatl v1de dated 4. 2 94 and

® £

-14,6094. The appllcant was asked v1de letter dated

5 7 94 to 1nt1mate mnether he had exerc1sed any option

]

'regardlng comlng over to the scale of %. 425/- to 700/~

N [ . [l | .

(as oelectlon Grade Auditor) in terms of Heqdquarters

letter dated 7 1 820 It is further stated 1n the said

P}
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lettor dated 5:7.94.Fhat the matter has also taken up
mb’kﬁt\

with Shlllong Ofrlce as well as, D A BdBShillong and his

'flxatlon case will be decided on receipt of the .above

information. The applicant thereafter submitted another
lettervdated 11.7.94 addressed to the Aecountant General
(A E) Assam Guwahatl that he was not communlcated as
regard the option stated in letter dated 5.7 94 while

he was on deputation in the exX-cadre post of DlVlSional

" Accountant. Thereafter the Estt. of the Accountant

General was silent. However, on 21 10.94 the ap?licant
submitted a letter addressed to the Accountant General
(AE) Agsam, Guwahatl wherein it 1s stated by the applicant
g8 per verbal adv1se of the Assistant Accounts Ofrlcer and

¥ C
deallng Assistant awmel Admlnlstratlon .and Estt, Section

”»
/

‘the applicant submitted option for his pPay with effect from

Hl.@e87 onwards in regard to fixation of Bay which is

e ¥ L.

Netbeneficial to the applicant and clee forea review and

re-fixation. of his pay with effect from 1.4.87,

G mwwd\

‘6.6. That the Accountant (AE) Guwahzti under offlce

’

Estt. order no. 293 dated 610,94 in terms of CAG's letter
No. 75 N I/31 81-1 dated 7.1.82 the- Accountant General

was pleased to permlt the applicant to retaln the old
scale of Selectlon Grade Auditor that ks. 4235/- to 640/—
until 31.7.80 andfromylge.BO he has,been Brought over

to the pay'gcale of Rsi 425/~ to 700/~ that is in the
revised pay scale, HoWeVer the .game is also did net

redress the grievance of the applicant'even as regard
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v

'revision of pay scale. The applicant is still deprieved'of

ap—

actual fixation benefit as because the fixation beneflt

-

granted, office order dated 15.10. 76 was not at all reflected

in the office order dated 6. 10 94, In'otherWords fixation

grant under offlce order dated 15.10.76 was not taken into

Ay AEr—

consideration while pass;ng office order dated 6 10. 94 The

<

o respondents also did not rurnlsh him the order‘of revision -
of pay scale so as to enable the‘appllcant to exercise his
option rightly although a copy of the revision of pay scale
.supplled to the appllcant which was. struck down by the
court as it appear from the CAG S order dated Tel. 82 |

_ paragraoh 4, Therefore the respondents to be dlrecteo to

furnish the offlce order as regard the rev1s1on of pay scale

in the Selection Grade Auditor,

6.7 That the benefit of the office order dated 15.10.76
_although not granted to the appllcant under F. R. 22— C ‘but
the appllcant could not gather it 1mmed1ately as there was
no loss of emoluments resulted but in fact, the flxatlon

is made by orantlno personal pay in contravention of office

'order dated 15 10.76 which actually resulted loss of

¥

emoluments effectlvefrom 1.8.bo_whereas in case of other

m——

similarly situated employees the benefit was granted without

graning any personal ray. This has resulted the actual

discrimination and the same could be gathered by the applicant
: AN

- only after his reversion in the parent department after

15.9.92. Has this application.

EZPIBE K eﬁxieKXExydee A o
Eopy of letters dated 5.7.94,11,7.94 and ordersdated

i

Tele 82, letter dated 6 10 94 mEER=® are annexed as Annexure

C, De E, Fe
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6.8 That the applicant thereafter submitted his
representation dated 7.10.94, 18,10.94, addressed to
the Accountant General (AE) Assam. However, the office
of the Accountant General, Assam vide his letter No.
Aqu/Estt./GHY/PC/P-l9/94-95/2779 dated 27,10,94 given
the applicant the copy of the Circulars CAG's letter
dated 20.9.79. However the applicant vide his letter
dated 25;11.94 addressed to the Accountant General (AE),
Assam, Guwahati and further requested to furnish detail

—
particulars to the applicant in terms of his request

made in paragraph 2 of his representation dated 18,10,94
in order to enable him to exercise his pption as required

vide CAG's Circular dated 7.1.82. But the same is not

yet furnished to the applicant till date. The applicant
—— .

was all along deprived of his legitimate claim of his
fixation benefit due to the negligence of the authorities
and it is appeared that even now after pointing out all
the anomalies and loss faced by the applicant due to
the non-action of the respondents in implementing the
CaG's Circular/Order granting fixation benefit from
time to time,

 Coples of letter dated 17.10.94,18, 10.94,27, 10,94,
and 25.11.94 are annexed as Annexure Ge H.I, and J

respectively,

7. Reliefs Prayed for

Under the facts and circumstances stated, above, the

applicant prayes for the following reliefs :

1. That the respondents be directed to grant
fixation benefit by refixing the pay of the
applicant in terms of Estt., Order No. Estt.
1/290 dated 15.10.76 and to incorporate the said
fixation benefit in the office order No. 293

dated 6.10,94, by nessary modification,

A
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ii., Fixation benefit of revised pay scale from
Bs. 425-640 to Bs, 425-700 with effect from 1979 in
the cadre of Selection Grade Auditor in terms of

4

CAG's Order No. 75-N/1/31-81-I dated 7.1.82 by
rectifyiﬁg the office order No. 293 dated 6.10.94.
iii, Fixation benefit under F.R, 22=-C with effect from
| 1?4‘87 on account of declaration of Senior Account-
and as Functional post instead of fixing the pay
‘ under F R. 22 (a) (i) with effect from 1.,4.87 vide

order dated 6.10.94.

ive That the increment of the applicant to be allowed
 with effect from 1.4.87 instead of 1.8.87 in terms
of prayer ﬁo. (114).
v ‘That the officer order No, 293 dated 6.10.94 be
modified in terms of above prayerse
vi.'\Payment of arrear pay and allowance due to the
. (applicant after fixing of pay made in terms of
v‘prayerj Nose i, ii, i1ii, iv and v with 18% interest
‘“pér annﬁm..
vii. That fixation benefit in the higher ex-cadre post
} iwé;‘undér FR 22;C read with G.I. Order No. (3) and
(10) below FR 22 should be granted with changes of
‘i"th; pay in the cadre post in the analogy of the
fixation of pay in the cadre post.

R [

viii.Cost of the case

The above reliefs are prayed on the following
other grounds.
S GROUNDES

i, For that the applicant is entitled to the fixation
" benefit under Estt. Order No., I1/290 dated 15.,10476,



ii.

iid.

ive

Ve

Vie

viie.

Ville

ixe

14

14

~ For that the office order dated 15,10,76

implemented in the case of other employees

similarly‘éituated-in this department.

For that the applicant is entitled to the.

revised pay seale in the cadre of Selection
Grade- Audltor in terms of CAG's offlce order_

dated 7.1. 82,"ﬁ
M‘WM

'For that option was not.as ked from the appllcant

by the respondents/authorltles during his stay
on ex-cadre post on deputations

i

For that the fixation given under Estt. Order

: L v
‘dated 6.10.94 is incorrect and the same is
) . —_——

liable to be rectified, immediately.

For that applicant is entitled to the fixation

‘benefit under F R 22-C with effect from 1.4.87

-

in respécf of fiXatién.under Fr 22(a) (1) -

For that the applicant is entitled to the date

of ingﬁsment with effect from 1.4.87 inétead of

1.8.87.

" For that the applicant was not communicated

regarding fixation benefit granted by the CAG
from time to time during his stay on deputation

in ‘the ex-cadre gost.

For that non-extentlon of flxatlon benefit 1n

the case of appllcant is hlghly dlscrlmlnatory

._1llegal and the same is violative of Article 14

:and 16 of the Constitution.
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€ .Interim reliefs are prayed for

P

The applicant does not pray for any interim
relief, However desire for éxpeditious disposal of the .

.case, . '

9. - - The other remedies has been exhausted. There
is no any other remedy save and except filing this

application before your Lordships for appropriate

- relief, ~
- 10. _ That the matter is not peﬁding,in any'other
éourt/Tribuﬁale
“11.  Particulars of the Postal Order
Postal Order No. — T OD ¥<1LI b3
Date of Issue i 2C‘*\L~‘?’\l‘,
Issued from _ >:— G;PQO., Guwahatil
. Payable at ' :- G.,P.0., Guwahati
'12§A . Details of Index

&n index showing the particulars of documents

3

is enclosed.

.

13. . List of enclosures

As per Index
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L + . I, shri Paresh Chandra Das, Senior.Accountant,

1) ’ [
. 3

worklngfln theroLflce ‘of the Accountant General (A & h)
L Asoam, Guwahatl, the apollcant in thls appllcatlon fe

- do hereby verlfy tha‘t the statementa made in thls

‘ s S appllcatlon are true to my knowledge and bellef and
. , _ ) :
. I have nqt suppressed any mateglal fact of thc case.
. . H
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ANNEXURE - A

$

OFFICE OF THE ACCOUNTANT GENERAL
ASSAM' : MEGHALAYA : ARUNACHAL PRADESH AND MIZORAM
'SHILLONG=& (%) )%

Establishment Order No. 227 ~  Dated 9.8.1976

+ »

The following Auditors are promoted to officiate
as Selection Grade Auditor with effect from 9.£.,1976.
The promotion of thos on leave will take-effect from
the date of resumption of duties on the expiry of leave.

Their promotlon is purely temporary and subject to
the existence of vacancies which may vary depending on
circumstancese.

- Em e s e mm e e mm e mm

Sl. No. - Name S/Shri L Place of pOStlng
z. Bijoy Bhusan Das _ ; _ Shillohgv,

2 Paresh Chandra Das(I) ; ~ Shillong

3 Debabrata Suklabaidya - ~ shillong

4 Sanat Kumar Das ' L Guwahati Office
5 Sanat Kumar Roy . ' Shilloﬁg Office
6 ' Chandi Das Biswas _ Shillong Office
7 Gayarém Das : B Guwahati Officé
8 - Dhanendra Mohan Das : Agartala Office

sd/- Illigible
Deputy Accountant General
(administration)

‘Memo No. Estte 1/37 1/73 74/V0l. 1/4972 74 dated 9.8,1976
.Copy forwarded £0

1,  The Accountant General, West Bengal,Treasury Building
’ Calcutta-700001. » '

2. The Accountant. General, Tripura, Agartala(With ref.
to promotion in respect of Sl. No. g of tho llqt)

3. The- Accounts Officer in Charge, Office of the
Accountant General, Assam etc., 'Singh Nivas',
11-A Upendra Bezbarua Road, Gauhati-3 in respect of-
Sl. No. 4 and 7 of the list.

A

Sd/- Illigible

<) | < |
&) ‘bmﬂ“‘ Establishment Officer



 ANNEXURE-B

. OFFICE OF THE ACCOUNTANT GENERAL
ASSAM; MEGHALAYA ;eARUNACHAL_PRADESH : MIZORAM

SHILLONG-793001

Estt. Order No. Estt. I/290 Dated Shillong,the 15.10.76 .

Vo 3 1
Consequent to their having been promoted as Selection

Grade Auditor, the pay of the following officials are

fixed under FR 22-C with effect from the dates noted*

against their names in the Selection Grade Auditor's scale

of pay Of Rs, 425-15-560~EB-20~640/~-. The dates of next

increment shown against their names are subject to fulfllment

of condltlons of FR~26. : . :

sl. =~ ‘Name - Stage at | Date of Date of next

No. ’ ' which pay effect  increment
fixed : :

« e -

1 'shri Bijoy Bhusan Das 8. 485/-  9.8.1976 1.8.1977

2  ’Shri Paresh Ch. Das V/'%2'485/; 14,8.1976 1.£.1977
3 ‘'shri Deébabrata R, 485/ ' 9.8.1976 ‘1.8.1977

) Suklabaidya ' P . [ T : .‘ P, .
4 Shri‘chandidas Biswas 470/- 9.8.1976 1.8.1977

N i f ; [ . R

(Authorlty :-— D.A.G. (A) s Orders dated 15.10. 1976 at 7/97
: of Flle No. Estte I/l4~7/72 73)s !

g 4

Sd/- P K Sen Mazumder
Establishment Officer

FUE R B

Memo No. Estt. I/14—7/72-73/8533 Dated ohlllong the 15. 10 76
'Copy forwarded for ‘inférmation & necessary action to

The Chief Auditor, N.F. Rallway ‘Maligaon, Gauhatl—ll

Sd/~- P K Sen Mazumder
Establishment Officere

]

" Memo No. Estt. I/14-7/72- 73/8534 39 Dated the 15.10. 1976
Copy for .information.& necessary action to:d . «ts w1y

1e The Section Offlcer/bstabllshment 2 Sectione

2. “*he Section Offlcer/Establlshment 3 (8ervice Book Group)
s Secthno [ - ot . 4 - ‘ vy KL ERETE BN |

3. 'The Gradation List Group(Esttg I Section)
4, The Budget Group (Estt. I- bectlon). '
5, . The Estt. I Order BOOka’! -

6. Theé persons ‘Conderneds - - /

Sd/- Illigible
gD Section Officer
;at e’ . Estt. Section I,

2T E . :
3 - E R
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ANNEXURE - C

-4

No. Admn & Estt./Ghy/PC/P-19/94-95/994 Dt. 5.7.94

1 - T Loy Lo st B A Y

With reference to his representation dated 14.6.94,
ShrirParésh:Chaﬁd:a Das, Sr. Accountant is requested to
intimate'ﬁhat’Whéther he had exercised any option regarding
regarding coming over to the'ééale of &s. 4254—700/— (as s.G.
Auditor) in terms of H.Qrs. Office Lettfer' Noa 75-N-I/31 e1-I

\”dated 7 1 1982 (Copy encloseq).

The above matter has also been taken up with one

_Shillong‘office as well as D.A. Cell, Shillong and his

fixation case will be deécided on receipt of the above

R i . P - - t

sd/- Illigible

. Accounts Officer
O/O #he Accountant General (A&E)
.Assam, Guwahati -

To 3

Shri P.C. Das,

Sr. Accountant,
W M =3 Section

0/0 the i.G. (A & E), Assam, : '{'60
Bhangagarh,Guwahati-5 < ge
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ANNEXURE - D

Dated Guwahati, the 11.7.1994 .

To ':

The Accountant 5enera1(A/E)
Assam, Guwahati .

Siry,

With-referenqe to your 1etter No. Admn. & Estte/ -
GHY/PC/P-19/94—9S/994 dated 5.7;94, iéha&elthe hogour o ;
to state that during the period I waS’posted in &he ' ?
Divisién outside £he pa;ent cadfé i.e. in 1982 and-tﬁe ‘
éption as required to bé éxerciséd was not communicated
tofme'by.the B.a Cell. As such in the absence of any i
knowle@ge’aboﬁt the provision of opetion, I could not

exercise any optione.

-(_fap | . Yours faithfully,

jﬂ"ﬂ Senior Accountant

-Pension-5 Section
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ANNEXURE ~E

No. 75—N 1/31 81~I

OF INDIA,NEW DILHI 110002 R

Dated : 7.1.1982 . )

Copy of Government of India, Mirlistry of TFinance
(Department of Expenditure) letter No. A.11014/1/81-EGI,
dated 30.12.81 is endorsed to HE

I. all field office of.I.Ae & A.D.

II. J.D./(P) (Local)

IITe. Audit Section, Accounts Section, G I,vGELL, Railway
Audit *ing, Comuercial Wing, NGEII, NGEIII, NGEIV
Sections of this office,

IV. Director of Inspection (Local)

Ve Audit Bulletin (Local)

2. Any person ap001nted as Selection brade Audltors

from 1.8.76 to 19.9.79 may now be given option under
FR-23 fro retaiping the old scale viz 8. 425-640 until
the date on which he has earned next or any subsequent
increment or until he vacates his'post or to draw pay
on that time scale in. terms of SR-23. '

3. Their pay on coming to the new scale of Bs. 425-700
will be fixéd under audit 1n truction (i) below FR 22
read with. FR-23, ' '

4, In respect of staff for whom the retrospective

agpllcatlon of the orders circulated in this office
dircular No. 1067-NGEIV/54-77, dated 20th September,
1979 has been struckdown by the courts, the benefit
of retaining the old scale of Rs, 425/~ to 640/~ will
be available and they need not exercise any pptione..
However for allowing them the pay in the new scale of

RS, 425-700 i.e. beyond Rs. 640/~ specific option may have

to be exercised by them as above treating the court order

‘as option for the '0ld scale under FR-23.

e 54/~ N VISWANATHAN
' ADMINISTRATIVE OFFICER (N)
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‘ry . , . ANNEXURE - F ,

ADMN.ESTT.ORDER NO. 293 - QFFICE OF THE ACCOUNTANT
: B GENERAL (A &E) ASSAM, GUWAHATI

Date i 6.10‘94;§67¢4

In terms of CAG's Letter No. 75-N I/31-81-I.
dtd. 7.1.82, the Accountant General has been pheased to
permit Shri Paresh Ch. Das, Sr. Accountant to retain the
0ld scale of S.G. .Auditor viz. R, 425-640/- until 31.7.80
and from 1.8.80 he has been brought over in the scalé of
425~700:(in the new scale of S.G. Auditor pre-revised).

In view of the above his pay has been regulated as

follows :
Period Regulation of pay in Regulation of pay in
. - ‘ D.A.G's scale
SGA's scale ' -
- Scale 425=750
S«G.A's scale ~ :
Rs. 425-700 (Ex=-cadre post)
1 08980' ) RS. 545/— ' —
1.8.81 Rss 560/- o -
1€.1.82 (Rse 560/~-) . . Pse 660/~ fixed under
: ~ . : : ‘FR 22-~C on 1.1.83
1.8.82 (s 580/-) 3. 600/
i.1.e3 (k3. 580/-) | | Rs» 620/-
1.8.83 - (3. 600/-) | e 5. 620/-
1.1.84 (. 600/-) | B, 640/~
1.8.84 (Bse 620/-) _ o 5. 640/-
1.1.85  (Rsa 620/-) o  Bs. 660/-

1.8.85 (Rs. 640/-) . . 660/.

(Revision of pay w.e.f. 1.1.86) Scale 1400-2600 = -

1.1.86 (. 1900/-) ‘  Rs. 2000/~
1,8.86  (Rs. 1950/-) | | Rs. 2000/~
1.1.87 (Rs. 1950) - : : ks. 2060/~ (ks.2050/-)

On his placement in the functional grade of Sr.
Accountant (Scale Rs. 1400-40-1800-50-2300-EB=-20~2600 p.m)
on regular basis vide Hqrs. Circular No. NGE/68/1987

L
‘vl

PR . \ ., 18
6) B _;.1;;%3513 .
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issued under Letter No. 935-N-2197-87 dtd. 17.8.87 and
circular No. NGE /95/1988 issued under letter NOe 1030-Ne2
/10-88 dated 1. 11 £g.. ’

1.4.87 (%, 2000/-) j . 2050/-
L fixed under F.R. 22 (a) 9i) . K
1.8.87. (3. 2100/-) s, 2050/-
fixed under FR-22C w1th i
on 1.8,:88
1.2.88 (. 2100/-). . . ms. 2100/~
" 1.8.88  (Rs. 2150/-) 7 Rs. 2100/-
1.1.89. (’ss 2150/-~) " Rse” 2150/-
' 1.8.89 (R 2200/-) ¢ | - Bs. 2150/~
1.1.90  (Rs. 2200/-) © Rse 2200/-
1.8.90 (Rse 2250/-) o Rse 2200/~
1.1.91 (. 2250/-) s, 2250/~
1.8.91 (. 2300/-) | - B, 2250/~
1.1.92 (. 2300/- " R. 2300/- E,B. st
1.8.92 (R, 2360/-) L _ Rs,. 2300/~
| 16.9.92 Rse 2360/- - e

on his reversion -
to parent cadre i.e.

"Sr. Acctt.

(Authority :- AG's order dt. 6 10, 94 at / ' of P/C

" of shri Paresh Ch. Das, Sr. Acctt).

83/- Accounts Officer
Admn. & Estte.

‘Memo No. Admn. & Estt./Ghy/PC/P-19/94~95/2529-2539

‘Dated & 6.10.94

Copy forwarded to

(2]

R 3

6. shri Paresh Ch. Das, Sr. Acctt. Pen-5 Section, o/o the

A.G. (A&E) Assam, bhangagarn, Guwahati- 5e

Sd/~ Accounts Offlcer(adw
Estt.) ‘
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ANNEXURE-G

Dated Guwahati the 17th Oct.'94

To 3 _
The Accountant CGeneral (A/E)
Assam, Guwahati

Sub é Anomaly in the fixation of pay.

Sir,

In inviting a ref. to Admn. & Estt. Order No. 293,
‘dte 6.10.94, I am to state that I was promoted to S$.G.
Auditor along with my other colleagues on 1.8.76 vide
Estt. “rder No. 227 dated 9.8.76 and my pay -was fixed
at 485/~ on 14.8.76 under FR-22(C) vide Estt. “rder No.
Estt. I/290 dated 15.10.76. But unfortunately deviation
was made only in my case and pay was actually fixed at
Rs., 464/- 4 Rs, 6/- + Rs. 15/- on 14.8,76 under FR 22(a) (i)
due to the reason best known to the Estt. Sedtion. Now
after series of correspondences it is stated in Admh.
& Estte. order under reference that in terms of Comptroller
& Auditor General of India's Order No. 75-N-1/31-81-1
dated 7.1.82.the Accountant General is pleased-to permit
the retention of my old scale upto 31.7.80. For your
information I like to mention here that the Comptroller
& Auditor General letter as cited above is relating to the
revision of pay scale of S.G. Auditor from 425-640 to ‘
Rs,. 425-700. Thus it appears from the above that unnecessary
'harrassment is being made to a mute official who is retiring
from service on 31.12.94 after rendering more than 33 years
of sincere services without any black spot in the carrier.

On my reversion from ex-cadre post on 16.9.92 I came
to know that the Govt. of India revised the scale of pay
of the S.G. Auditor from Rs. 425-640 to Rs. 425-700 and the
Comptroller & Auditor Ceneral of India in his letter No.
75-N-1/31-81-I dated 7.1.82 directed to call for option for
fixation of pay. But as ill luck would have it the changes
of scale of S.G. Auditor was neither intimated to me nor
any option was called for from me in terms of C & A G's
order cited above. While I was in ex-cadre post under the
Govt., of Nagaland, I therefore, request you kindly to fix
my pay with effect from the date of 1ntroductlon of the
scale under FR 22 (C) 1mmed1atelyg

. On myvrever51on from ex-cadre post it is also came
to my knowledge that the post of Sr.Accountant made
functional and allowed the re-fixation of pay on 1.4.87
under FR =22(C), But-'injustice was made to me by keeping
me in dark while I was in ex-cadre post. Now the fixation
of my pay is made from 1.8.87 vide Admn. & Estt. Order No.
293 dated 6.10.94 it not beneficial to me, I therefore,

- request y Fou "kindly to fix my pay with effect from 1.4.87
1mmed1ately & arrange disbursement of my arrear pay &
~allowances from 1.4.87 which is not due to my any fault.

D

e S
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In this connection I like to mention here that on
my appointment in . the exécadre post as Divisional Accountant
vide E.0. No. WM-1/117, dt. 3.12.81 my pay was fixed at
Rs. 580/~ Vide E.O, orderiNo¢ WM-1/42 dated €.7.82 which
is also not correct. I, therefore, request you kindly to
rectlfy the anomaly in the fixation of pay and arrange
dlsbursement of my arrear pay and allowances earlye

I hope that your honour will do the needful early and
arrange disbursement of my arrear pay and allowances imme-

© diately latest by 31.10.94 without obllglng me to seek

Jjustice in the court of laweb

$

Yours faithfully,
sd/- P.C. Das
Sr« Accountant

[

Copy alongw1th the coples of Admn's orders referred to
pre—page is forwarded to ¢ . ¢

1, ° The General Secretary, N.G.A. & A. Association,
' Guwahati for favour of early necessary actione..

2. The Secretary,General, All India Audit & Accounts
' Association, ‘New Delhi. He:is requested to thake Xk
up the matter with Comptroller & Auditor General of
. India, New Delhi for expedltlous fixation -0of my pay
in dlfferent states.

Sd/ P.C. Das

Senior Accountant
0/0 the Accountant General (A/E)
Assam, Guwahati' .
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ANNEXURE - H
Dated Guwahdti, the 18th Oct.'94
To

The aAccountant CGeneral (A/E),
Assam, Guwahatil ‘

sub : Fixation of Paye

In continuation of my representation dated 17.10.94

T am to state that my pay -fixed at Rs. 545/- on 1.8.80 vide
Admn. & Estt. Order No. 293 dated 6:10.94 with ref.:to E.Q.
order No. Estte I/290 dated 15.10,76 is correct. 1t may also
kindly be intimated the reason for which my pay was fixed
earlier at Rse 464/- + P.P. B¢ 15/- + PP Rs. 6/- on 14.8.76
and 8. 515/= + PePs Rs. 15/- on 1.8.80 'in violation of E.O.
order No. Estte. I/290 dated 15.10.76a '

A copy of Govt. order regarding revision of pay
scale in 1979 and procedure for fixation of pay thereof
consequent to the revision of pay scale from Rs. 425-640 to
Rs. 425-700 may kindly be furnished soas to enable me to
exercise option as required vide C & A.G's order No. 75-N-1
~31-81-T dated 7.1.82. As already stated earlier that the
change of scale of pay was neither communicated to me nor
any option was called for while I was in ex-cadre post under
the Govt. of Nagaland.

Fixation of pay made on 1.8.87 instead of on 1.4.87 -
consequent to the declaration of the post of 8r. Accountant
as functional cadre appears to be not beneficial .to me. The
fixation kindly be made in ex-caocre post on 1.4.87 as the -
declaration of the post of Sre Acctt. as functional cadre

was not communicated to me while I was-in ex-cadre post in
. violation of Govt. standing orders. ‘Had I been intimatted in

time in-compliance with the Govt. standing orders I would

“ . have come back to my parent Deptt. As such in view-of the .

fact narrated above I should not suffer any loss in fixation

of my pay on 1.4.87 which is not due to any .fault of mine.
on & serutiny of the Admn. & Estt. Order No. ‘293

dated 6.10.94 it is revealed that my pay in the.ex-cadre

. post:has-been fixed at a lower stage on 168487,1:8488,1.8:89,

1.8.90,1.2.91 and 1.8.92 that the substantive'pay inthe

- parent deptt. although the ex-cadre post involving higher
.responsibilities than the substantive post. This aspect

may kindly be reviewed and correct position intimated.

In view of the c ircumstances I fervently request you
kindly to do the needfiul early and intimate the action taken
in the light of the fact narrated above. :

Yours»faithfully,

< 69 Sr. Accountant

™~
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Copy w1th the copies of Admn. &.Estt. Orders refd. to
above is forwaLdeG lor favour of cafly necessary action -

. . co . . T
The General Secretary,
Association, Guwahati.

The Secretary General,
Accounts #Association,

’Audit & Accountants

All India Audlt &
New Delhi.

Sd/- P.€. Das
Accountant
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ANNEXURE-I
/

OFFICE OF THE ACCOUNTANT GENERAL (A&E) : ASSAM : GUWAHATI

Oe____/Admn.& Estt./Ghy/PC/P-19/94-95 Date 27.10.94

To ¢

Shri Paresh Ch. Das,; Sr. Acctt.
Pen-5 Section

0/0 the A.G. (A&E), Assam
Bhangagarh, Guwahati-5

With reference to hls representatlon dtdo 17.10.94

& 18.10. 94, a copy of the CiaG's circular Letter No. 1067-

NGL IV/54 77 dated 20.9.79 1ncorporated in the Audlt
‘Bulletin of Sept. '79 issue is enclosed as oought by

. hi.

Enclo : As stated above Bccounts Officer (Admn&Estt)

ol
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ANNEXURE - J

To 3
The Accountant . General (A/E)

Assam
Guwahati

Sir,

I am to state that it appears from Para 4 of the
Comptroller & Audltor Ueneral letter No. 75=N- 1/31—81
dated 7.1.82 that C & A.G's Office circular No. 1067/NGEIV/
54— 77 dated 20,9.99 as encloeed with your lettcr no. Admn &

[

. .’Estt /GHY/PC/P-19/94 95/2779 dated 29.10.94 has been struck

| down. by the Courts. In tnls connection I am to lnﬁlte your
kind attention to para 2 of my representatlon dated 18 10.94
and to request you Klndly to furnish the partlculars as
requested vide my above representation so as to enable me

+to ‘exercise option as required vide C & A.G's circular

 letter No. 75-N-1/31-81-1 dated 7.1.82.

¢ _ . . . 'Yours faithfully,
| JLeave Adress - | | | .
Sd/"‘ P.Cs Das
Sr. Acctt. (on leave)

\

C/o K. Das
Central Excise,
Noonmati Refinary
Guwahati=20

Kl

&f"‘{, TED

b

adrocase. »
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?0.73. Standing Cour sek
*niral Adminigreative o ounas

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATT BENCH |

e

In the matter of

.1..1.9.&
§E§i_ eee Applicant.

-vs- .
' TUnion of India & Ors. ...Respondents.

A | - . In the matter of :

Written Statement on behalf of
the official respondents.

\
I, shra Joww KenweDY

Deputy Accountant General’(Admn) in the office of the Accountant

PR

General(ASE), AsSam,Guwahati do hereby solemnly effirm

and 'deciare'as follows :-

1. , That a copy of application alongwith an
oxrder passed by this Hon'ble Tribunsl has been_served

upon the respondents énd—being called upon to file
written Sﬁatement, I do hereby file it and say categori-

celly that save and except what 1is speclifically admitted .
in this.'...,.

-

o

14 ’ '

“heunatl Beanen.

-
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in this written statement, rest mey be treated as

‘totel denial by all the respondents, And before I go

for para-wise coﬁménts in the case, a back ground history-
of the cese is incorporated in this written statement
which will constitute part and parcel of this written

statement.

Back Ground History of the case

The applicant, an Ex.Sr.Accountant of the

 office of the Accountant General(AsE), Assam,Guwahatl

retired from service with effect from 31.12-94(AN) on
his attaining the age of supernnuation on that date. The
applicant has jolned Govt. service on 26.7.1958.

As per office record, the applicant was
released from this office with effect from 4-1-82(AN)
on "his appointment as Emergency(Upgualified) Junior Grade
Divisional Accountant and the applicant joined- in pﬁe

. office of the Executive Engineer, T.C. Division No.l

at Manipur on 18-1-1982 and was reverted’to the parent
office on 16-09-1992(FN), _

| The Applicant was gppointed as 'Selection
Grade Auditor® with effect from 14-08-1976 in the scale
of pay Of B.425-15-560-EB-20-640 and his pay was fixed
under R.R.22(C) at Rs.485/- with éffecp from 14-08-1976
with D.N.I. on 01-08-1977 subject to F.R.26 vide Establi-
shment Order No.Estt/290 dtd.15-10-1976. Subsequently,
vide C & AG's letter No.l067-NGB-1V/54-77 dtd.20-09-1979

- the functional Selection Grade post of Auditor was -

converted int o Non-functional Selection Grade Auditor
'\‘ .

retrospectively with effect from 01-08-1976 and the
ey e
eXiStingo escse®

—



w
and the existing scale of fs.425-15-560-EB-20-640 was also
revised to R50425m15=500-EB=15.560-20-700, The mode of’
fixation was as ollows .

a) The pay on appointment to the Selection

Grade shall be fixed at the ‘same stage at-which the pay 18
drawn in the ordinary grade if there is such a stage in

" the scale of pay of the Selection Grade or at the next

higher stage if there is no such stage(as pars-2(iii) of
C&AG's letter dtd.20-09-1979).
\;b) In' respect of persons who haye been promoted .
:to tSelect ion Grade Auditor! on or after 01-08-19276 and
whose cases pay fixation have been done with reference to
F.R.22(c), thelr pay will be re-fixed and regulated in
the manner indicated in paranZ(iii) of C&AG's letter dated
20-09-1979, the difference in pay so fixed and pay already
drawn being streated as Personal ‘Pay Lo be absorbed in
future increase in pay.

The applicant's case fell under the category
at (b) above,

'Thereaf‘t:e;?,‘vide C&AG's letter No.75-F-1/31-81-1
dated 07-01-1982 it was stated that any person appointed

as 3Selection Grade Auditor' from 01-08-1976 to 19-09,1979

.may now be given option under F.R.23 for retaining the old

scale viz 425-640/- until the date on which he had earned

next or any subsequent) increment abp until he vacates his -

| post  or ceases to draw pay on that time scaleiin terms of

F.R.23. Their pay on coﬁiﬁg to the new s¢ale in terms of -
15.425-700/~ will be fixed under Audit inmstruction(i) below
F.R.22 read with F.R.23. Also, it was clarified vigde

C&AGis Circular dated 25-02-1982, that the fixation benefit

UnGerecscececcs
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‘under F.R.22(c) will be admissible to the persons
appointed as~'8election Grade Auditor' during the period
from 01-08-1976 to 19-09-1979 only in the scale of pay
of Rs.425-640/- on exercising option by them to that effect,

Accordingly, the pay of the similarly placed persons was

" regulated as per C&AG's letter dated 07-01,1982 and circular

dtd.25-02-1982 on the basis of their exercising of option,
But in case of the applicant the same was initially not done

= 8 .

.as P he was zevie . out of the cadre during the period. On
AT R PEND

e i ol v ety s o ey P

receipt of his representation dated 24-08-1993, his fixation

TR L RN Y sy mep | e P T ey
case was reviewed as it could not be ascertained, whether
TN [T -

TENTT TV ——-..,.."*‘--:—-—-u—-{-_-_—'-:?,:- —- £

the contents of C&AG's letter dtd.07-01-1982 had been

Lo S o

intimated to the applicqpt, the Accountant General was pleased

ST T Ay

to allow him. the benefit of doubt and his pay was fixed

1n the same _panner as was done in case of the other gsimilarly

it B e T e i e T T~ 3
placed employees, 1.e. he e was allowed the benefit of F.R.
RPN PN L U ey

'22(C) fixation on the date of promotion to (Selection Grade
Auditor' on 14-0871976 in the scale of f5.425-640/- and
brought over to the revised scale of pay 8.425-700/- on
01-08-1980. | | |

The fixation done at the time of appointment as
'Selectlon Grade Auditor! with effect from 14-08.1976 vide
Establishment Order No.Estt-1/290 dtd.15.10,1976 was restored

in cgse. of the applicant though not shown in the Admn & Estt
Order No.293 dtd.6-10-1994, Pay of the applicant was refixed
at 15.485/- with effect from 14-08.1996 with D.N.I. on
01-08-1977 under F.R.22(c) as per C&AG's Circular dated
25-02-1982 and raised to #.545/- with effect from 01-08-80
on his coming over to the revised scale of 8.425-700/-.

hj

.‘Con'bd. esessee
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The 'mod_e of this fixation was as per para~3 of C&AG!'s
letter dated 07-01-1982 which stipulated that fixation
was to be made as per Audit instruection(i)below.F.R.22

~read with F.R.23, There is no provision for fixation at

/s

s$this stage of coming over to the scale of 5.425-700/=
under F.R.22(c) as claimed by the spplicant. Due to fixa-
tion of his pay with effect from 01-08-1980 in the
cadrepost, the pay wf Divisional Accountant post was alsd
refixed as shown in the Admn & Estt Order No.293 déted
06-10-1204, \

During revision of pay with effect from
OE:BE:E§§§J the applicant opted to‘fix his pay with effect

figm 01-01-1986 in the revised scale. Accordingly, his
pay was fixed at m.iQQO/-iin the parent cadre) with D.N.I.
on 01-08-1986(as per Rule 8 of R.0.P'1986) i.e. the date
of normal increment,

‘ On his placement in the functional grade of
Sr.Accountants scale of pay of #5.1400-40-1 300-50=2300.EB=
60-2660 on regular bgsis with effect from 01-0£-1987, the :

apgi}gﬁgt had exercised an optlon to fix his pay with effect
from 01-08-1987 -as per provision of the Government of
India's‘éecision No.15 below F.R.22(¢), which is found
beneficial to him and his pay was fixed initially at
©.2000/~ under F.R.22(a)(1) with effect from 01-04-1987

and refixed his pay at #8.2100/- under F.R.22(c)’with effect

_from 01-08-1987 with D.N.I. on 01-08-1988 subject to

F.R.26. If his pay is fixed directly under F.R.22(c¢c) with
20, 2 : |

effect from 01-04-1987, there would have been a loss of

emoluments in his service period gs well as in pension also.

' ’ Contdeseoscse
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It mey be seen that his pay is fixed directly under
F.“R.22(c) on 01-04-1987 his pay on 01-04-1988 comes to

8802100/~ £208-03-08-2087 But 1f pay fixed under option,

he will get £.,2100/- from 01-08-1987 i.e. 8(eight) months

earlier. The comparative statement is shown below :-

.\

Direct fixation under F.R.22(¢) Fixation after

in the scale of 85.1400-2600/-. exercising option

i.e. fixation without exercising in the scale of

option. o y #s.1400-2600.

pay_es_on 01.04-1987 | Pay ss on 01-04-1987

Bs¢ 1950/-pay fixed at £.2050 #5.1950/- pay fixed initially

N.I1.50/= w.e.f.01-04-1987 at 18,2000/-w,e.f, 01-04-1987
under F.R.22(c¢) with under R.R.22(a)(1), :

s.2000/~ D.N.I, on 01-04-1988 Pay as on 01-08-1987

subject to F.R.26. 52000/~ pay refixed at

8502100/- N.IO 50/‘ W.e.f.

- 01-08-1987 under F.R.22(c)
with 2050/~ D.N.I. on 01-08-83
f5.2050/~subject to F.R.26.,

WITHOUT OPTION | o AFTER EXBRCISING OPTION

Pa¥y raised as under Pay ré.iged as under
01-04-1988 ¢ £5.2100/= 01-08-1988 : £5.,2150/~
01-04-1989 : Rs.2150/- 01-08-1989 : £5.2200/-
01-04-1990 : 5.2200/= 01-08-1990 : £5,2250/-
01-04-1991 : B5.2250/= 01-08-1991 : 125.2300/-(EB)
01-04-1%92 : 1.2300/-(EB) 01-08-1992 : £542360/a. .
01-04-1993 : ®.2360/= 01-08-1093 ‘s 8542420/~
01-04-1994 : §,2420/- = 01-08-1994 : f5.2480/= ,~
01-08-1994 & £5,2420/-, | ,
Calculation of av_e_gggg__e_:gg_lumeht‘s' for pengion
01-03-1994 01-03-1994

to 1 month @ Rs.2360/~=5,2360/~ 10 5mont hs@2420

31-03-1994 31-07-1994  =%.12100/-
01-04-1994 N ~© 01-08-1994 -

to - Omonths @%.2420/-=15.21780/- _ to  5months@2480/-
31-12-1994 | | 31-12-1994  =85,12400
TOTAL , %.,24140/- TOTAL - 50 24500/=

f5.2414/- Awe rage Emoluments:fs.2450/ -

Average Emoluments
B5.1207/-pm  Pension Admissible:fs.1225/-m

Pension Admissible

Coxvltdooooooob.ooo
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% Consequent upén refixation of pay in respect of the applicant

in the pafent cadre with effect from 14-08-1976, the regulation
in Divisional Accountant's cadre has also been highlighted in the
Admn.& Estt, Order No,293 dtd.06-01-1994, .

The arrear pay and allowaﬁces consequent upon the refixation

of pay with effect from 14-08«1976 has already been paid to the

applicant vide Bill No,1011 dated 04~01-1995 pertaining to the
- —— 77T

period during which he served this office and for payment of the
arrear pay and allowances during his’service 6utside office, the
D.A. Cell, Shillong h%i_i&£§§§2,3223§‘fr°m their end vide letter
No. D.A, Cell/PC/PSD/(I)/94-95/406254067, dated 16-01~1995 in
Lpursuance of this office Admn. and Estt. Order N0,293 dtd.06-10-199
After receiving the pay fixation order dt.06-1041994, the
., @pplicant had represented on several occassion urging the review

. — o .
- of the Admn, & Estt, Order No,293, dt, 06-10-1994 angd to permit

\

" him to withdraw his option submitted by him at the time of

fixation of his pay Sr.Accountant?s scale with effect from

01-04-1987,

T His fixation case was reeexamined and found that the
e

fixation done vide Admn, & Estt, Order No,293 dtd,06-10-1994

was correct , Regarding withdrawal of opgion, it was already
Anformed to the applicant, that the exercising of option in terms '

t
of Government of India%s Decision No.15 below F.R.22(c)thile
-1

fixing his pay in the functional grade of Sr,Accountant with
effect from 01-04~1987 was beneficial to the applicaﬁt vide

~————

this office letter No.A&E/Ghy/PC/P-19/94«395/3303 dt.07-12~1994,

2, That with regards to the contents made in paragraphs
t to 5 of the application, I beg to state that T have nothing

to comment,

Contdecececaces
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3. That with regards to the contents made in
paragraph-6, I beg to state that the applicant is
retired Sr.Acépuntant of the office of.the Accbuntaﬁt
General( ASE) ,Assam,Guwahati,Assam. He retired on
31-12-1994(AN), The applicant was released on his
appointment as Emergency (Unqualified) Jpnior Grade
Divisional Accounfant.with effect from 04-01-1982,

He was subsequently returnéd to tPe offi ce of the
Accountant Géneral( AXE),Assam on 16-09-1992 where he

worked till retirement on 31-12-1994,

4, - That withoregards to the contents made in
paragraph-6.1., "I beg to spate that phe applicant was
apppintgd‘asl'Seiection Grade Auditor' with effect from‘
14-08-1976 in the'scale of pay Of 8,425-15-560-EB-20-640/w
and his pay was fixed under-F.R.28(c) at £.485/- with effect
from 14-08-1976 with D.N.I, on 61-68;1977 su?ject to
F.R.26 vide Edtablishment order No.Estt/200 dtd.15-10-1976,
Subsequgntly; vide C&AG's letter Nb.lOG?-SGE—IY/54-77

dtd. 20-09-1979, the functional selection grade-post of
Auditor WésréénﬁértealInto Non-funct ional selection grade
Auditor retrospectively with effeect from 01-08-1976 and

- the existing seale of Rs.425-15-560-EB-20-640/- was also

reviged to %.425-15-5004323-15-560-20-700/-. Copies of
order dated 15,10.76 and C&AG3s letter dtd.20-09-72 are

annexed herewith and marked as Annexure-R,1 and 'R.2.', )

The mode of fixation was as follows &=

a) The pay on appointment to the Selection
grade shall be fixed at the same stage at which the pay is

dram.....o..
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/

‘drawn in the ordinary grade if there is such a stage’

in the scale of pay 6f the Selectic;n Grade or at the next
higher stage if there is no such stage(as per para-2(iii)
of C&AG's letter dated 20-09-1979(Annexure-R.2).

| " b) In respect of persons who have been _
promoted to Selection Grade Audi tor on or after 01Q08-197é
and whose. cases pay fixation have been done with referencé
. to F.R.22(¢), their pay will be re-fixed and regulated

in the manner indicated in pare-2(iil) of the C&AG's
letter dated 20-09-1979, the difference in pay so fixed
and pay alreédy drawn being treated as personal pay to |
be absorbed in .fu’oure increase in pay. The applicant's
case fell under the Category (b) above. Thereafter, vide
C&AG's letter Nb.?SLN;1/31-81-1 dtd;07-01-1982 and
Circular Nos NGE/18/1982 and No.?és.p;1/31481.1 dtd.
25-02.1982 it was stated-th_at gny person app‘oint{ad as
1gelection Grade Auditor' from 01-08-1976 to 19-09-1979
nay now be given option under F,R. 23 for retaininé the -
0ld scale, vbz. 425-640/- until the date on which he has
earned next or dny subsequent increment or until he vacate
his post orjceases to draw pay on that time scale in

" terms of FiR.23. The above lettters/circulars dated
7.01-1982 and 25-02-1982 are annexed herewith and marked
as Annexure-R.3 and Annexure R.4. Their pay on

coming to th new scale of .,425-700/- will be fixed under
Audit instruction(i) below F.R., 22 read with F,R.23.

Also, 1t was clarified vide C & AG's Circular dated
25-02—1982, that the fixzation benefit under F. R 22(c)

will be admissible to the persons appointed as 'Selection
Grade Auditor! during the period from 01-08-1976 to 19-9-79

On]-Yonoooooto
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ohly in the~scale of pay of &.425-640/- on exercising

option by them to thapfeﬁfect. Accordingly, the pay Oflﬁhe
similarl laced persons was_regulated as per C&AG's .
1etterkdeted_07;0;e1982»epd Circular dated 25-02-1982
on the basis of tugif exercising option, But, in case of
the applicant the same was initially not done as né was -
out of the cadre during the period. On receipt of his
representation dated 24-08-1993, his fixaxlon case was

reviewed as it could not be ascertained, whether the

- contents of G&AQ'sAletter dated 07-01-1982 had been

1ntimated to ihe applicant, the Accountant General was'

~

pleased to allow him. the ‘benefit of doubt and his pay wes

fixed 1n the same manner as was done in case of the other

’similarly Placed employees i.,e., he was allowed the benefit

of F, R 22(e) fixation on the date of promotion to

IQSelection Grade Auditor' on 14-08-1976 in the scale of

R

Bs. 425-640/- and brought over/the reeised scale of pay

of §5.425-700/~ on 01-08-1980.,

The.fixation'aone atyﬁhe_time of appointment as 'Selection
Grade Auditor' with effect from 14-08-1976 vide Establish-

"ment Order No.Estt-1/290 dtd.15-10<1976(Amnexure-R.1) was
Testored in case of the.applicant t bpough nop'shown in

the Administrative & Establishment Order Mo, 293 dated

'*dated 06—10~1994 Pay of the applicant, was refixed ,
at & 485/; w1th effect from 14-08-1976 with D N.I. on
01-08-1977 under F.R.22(c) as per C&AG's Clrcular dated

;.'25-02-1982(Annexufe-R.4) and raisea"to7e.545/- with effeet_‘

from 01-08-1980 on his coming over to the revised scale :
of $.425.700/;. The mode of the fixation was as per
parapa of C&AG's 1etter dated 7-1-82 which stipulaxed
that fixatlon was to be made as per Audit instructlon(i)

bGIOWooooo.oo '
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below F.B§22 read with F,R.23, There is no provision for
| fixatioﬁ at this stage of coming over to the scale of

’ %5.425-700/- under F.R.22(c) as claimed by the applicant.
Due topfixetion of(his péy'with effect from 01-08-1980 in
the cadre post, the pay of Divisional_Accbuntant was
also rgfixgd ggvshown in the Admn.& Estt. Order No.293
dated 06;10Q1994,”copy of which is amnexed herewith and
marked as Amnexure-R,5. It is clarified that the
fixgtion done vide Establishment Order No,Estt-1/290

dated 15-10-1976 was subsequently changed in the light of -
//////C&AG'S letter dated 20-09-1979 oS the functional 'Selection

Grede Auditor' was converted to non-functional'Selection

Grede Auditor with effect from 01-08-1976, This was also

. done in case of other similarly placed’ employees. The pay
U(Q;\h/ of t‘he‘ applicant was fixed as (!25.464/-/*8535%5/-) 95.464 ?
A&éf’ | being the substantive pay of Auvditor, &,6/- for officiating

as 'S electlon Grade Audi tor! ~and B.15/- as protection of

pay for 1oss of pay resultlng in the refixation of pay

as per pare-2(iv) of C&AG's letter dated 20-02-1979.

It 1is clarified once again that the fization benefit

granted vide Establishment Order No.Estt-1/290 dtd. 15-10-76

was/restored to the applicaent vide our Administretion and
Esteblishment Order dated 06-10-1294 though the fixation
from 14-08-1976 to 31-07-1880 was not exhibited 1n the
same order, had the same be exhibited from 14-08-1976,

the same would have been as shown below ta
! “ - . H

Period Pay 7 ~
' - Pgy fixed under FR.22(c)

14.08-1976 fs,485/« with D,N.I. on 01-08-77.

01-08-1977 854 500 /=

01-.08-1978 5515/ =

01-08-.197° Bs«530/-

0l -08-1980 - Rs.545/-/

f ’ ) Contd...u.uo
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It would be evident that the benefit on account of f:!.xati'on
under F.R.22(c) on 14-08-1976 was availed by the appiicant
on ‘_his’ promotion as .'Sel.ectiqn Grade Auditor!'. It was only
on 01-08-1980, that he was brought over to the non-functiongl
'‘Selection Grade Auditor's cédre at the scalé of
85.425-700/~ as his pay%atic on 1-8-80 due to fixation

- ~done earlier in terms of CAG's letter dated 20-9-79 and
alsc 'duevto‘zion-availability”of option as per C&AG's |
letter dgted 07-01-19_82. There is no denial of any

- benefit due to the applicant as claivmed by him, It may be -
steted that the fact of non-intimation of certain ecireular
received from tha COmptroller and Auditor General of India
Office 1is not verifia,ble at this later stage. Hence, a

) lenient view was taken in his case and the benefit
stipulated in the C&AG's let er dated 07-01-1982 was made
avallable to the applicant in the seme mammer as accorded
to the similarly situated employeés. end in g way that |
would benefit the. applicant to the most even after a ~

period of more than 10(ten) years. .

/ : The.t' with regards to the contents ma:de in
" paragraph-6.2 of the application, 1t is stated that it
1s true, that the C&AG's letter dated 07-01-1982 stipulated
that the option was to be given to any person appolnted as

(Select on Grade Auditor' from 01-08-1976 to 19-08-1979
under F.R.23(As per para 2 of C&AG'S letter dtd.07-01-82).
-Ag stated abéve, it cennot be verified that if the | |
contents of this letter was made known to the applicant.
nor can it be aécertai_ned if any option was called for

.frm.Q...Q.
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from him., Hence 41t was decided to apply the instruction

of the letter dated 07-01-1982 in the manner that wguld

f

be most beneficlal to the applicant without meking

further enqulry regarding the issue of exercilsing
option etc.,as the applicant wa s on the verga of
retiregent, _
The above letter permit employees like the spplicant to
retein the old scele of k.425-640/- until the date on
which he has earned next or any subsequeht increment

or until he vacates his post or ceases to draw psy on
that time scale in terms of F.R.23(Letter dtd.07-01-1982
of para-1). From scrutiny of hils cQSe it was found that
the retention in old scaie beyond 01-08-1980 was not
seer to glve any added benefit to himEhis would be
evident from fixaton of pay as shown in tﬁe Annexure-R.6

where different possible da‘c; of coming over to the new .
scale héve been shown, On being brought over to the
new scale with effect from 01-08-1980, his pay was

fixed in terms of CBAG's letter dated 07-01-1982.

///%. That with regards to the contents made in

paragreph~6. 2(A), I beg to stgte that the pay fixation
vide order dated 06-10-1994(Annexure-R.5) W1th.effect
from 01-04-1987 was done as per CAG's letter dated .
17-08-1987 based on the option furnished. by the Yapplicant

s.)-
in terms of the Go ernment of India Decision No. 15'/3*

: below F. R.22(c) which.laid down as follows := g

“Employees may be given an option for fixatlon of nis
pay on promotion as under :- . S
: _ A e

v ;‘\

Contdodo.oco =
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a) Either his initial payl may be fixed in the highe‘g'}
post on the basis of F.R.22(c) stralghtway without any
further review on accrugl of increment in the pay scale
of the lower post, or o |
b) His p-ayxon promotion, may be fixed initially in ’é\ﬁe
menner as provided. under F.R,22(a) (1) which may be refixed
on the basis of provl'svions:'of F.R:22(c) —on the date of

acerual of next increment in the scale of Pay_of the; lower

 post, |
'The applicant had exercised option for fixation of his

ay on his placement in the iunctional -grade of or,Accoun.

tant(scale &.1400-22600/-) under Cla.use(b) above, i.e.

5
the applica.nt geek fixation of his pay ‘with effect from

' 01-08-1087 (the date of his next increment in the ordinary h

- grade).

Hence the cont.entions of the applieant. are denied,

7 _ That with regards to the contents made in

_ paragreph-6.3, I beg to stete that it is agreed that the

pay of the applicant was fixed in the revised pay scale
(follomng the R.O. P'1986) wwt from 01-01.1986.

The next increment aft.er fixation was’ given to him on
01-08-1986(As per Rule-8 of R.0.P'1986) which is S(ﬂve)
months ahead of the date on which “the eppll_cant hes
cleimed .his increment i.e. 01-01-1987, Subsequent iy

increment was fallen in the gnniversary of 01-08-1986.
The question of refixation of tie dete of increment as

aldimed by the applicant, therefore does not arise.

Contdeaeceose
I
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It would appear frcm the‘above, ‘that action,was takeﬁ; |
. as per Rules and the allegation of harrassment of the“
}aqplicant is denied. Whereas, it is not clear as to the -
context in which the applicant has. sought the applicatlon
_ of the Government of India Decision No.Q‘and 10 below
T}éﬁ// F. R.22, it may be that, ‘he has sought F.R.22(¢) fixation
———

benefit in the- scale of Ex-cadre post consequent to increases

~in his pay in.tha cadre post which _came about on 01-01-86
(i e. R.O P's 1886, consequent to introduction of revised
" pay scale with effect from 01-01-1986) anﬂ_Ol 04-1987
"consequent on the date from which his grede in the
Barentvcadre treated as functional. In terms of the
Government of Indlae Order-® the benefits of E;B.ZZ(c) is
~allowed only in case of Pr°m°t?°349222§E§é222;52_ﬁfgj

Ex-Gadre post provided that the Govi. servant is emtitled
to drew pay in the scale of pay attacied to the higher -
Ex-cadre post 1in acccrdance with the terms of deputation
or transfer sanctioned to him. The applicant’s pay |

was fized under F.R, 22(3) in the Ex-Cadre post on 18-@%-82.
On 01-01-1986 his pay in the Ex-cadre post was revised;

| afterjintroductionApf‘new pay (8s.1400-2600) as per

e, Revisédn of Pay," 1986. In this state fixation under

F.R.22(¢) in the ex—cadre post based on pay of the cadre -

post cénnot be, claiﬁed. On 01;04-19877consequent to hisg’

| —

placement in the functional grade of or.Accountants

- Cearstwhile Selection Grade Accountant) pay in ‘the ‘cadre B
post was refixed under F, R 22(e¢) based on the option of the
'.applicant. In this stage as well fixatlon under F.R, 2_gc)

in the ex-cadre post cannot be claimed, For the above ’

reason,:oooo,ocoo

e
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reason, no loss in emolument in the ex-cadre post has
occured. Further, tie fixation on 01-04-1987 in terms of
C&AG's Ciralar Nos NGE/68/1287 and No.935-1¥-2/9‘?-87,
dated 17-08-1987 has also been done correctly under

F.R.22(c) as per option of the applicant This point has.
‘__'_——___.—-——"ﬂ

-

been covered in the comments against para-e Z(A) i.e. in_
paragraph-e of this written statement.

The applicent being an officlgl having more than 33(thirty
three) years of service connot cleim he was mis-guided
by any person in the office. Further, hes claim of getting
less pay that.n his Juniors on 01-04-1987 cannot be
examined until he cites any specific case of junior getting
more pay than him, It may be not-ed that the fixation as - -
done by us with effect from 01-04-1987 is more beneficial
to the applicant and the fixation as claime@ by the ‘
applicant will Jlead to loss in emolument during his service
career and also to a reduction in pension etec., due to. |
‘him., This will be evident by comparing the fixation dore
by us and the fixation claimed by him whibh has been

shown in W.bww o;p e cost  Am pafit 6.

8, . - That with regards to the éon'ten-t's made in
paregraph-6.4 of the application, I beg to state that vide
oursfization No.203, dated 06-10-1994 (snnexure R.5),
the "Dﬁxation of 15-10-1976 was restored thou’gh-_it was not

explicitely shown in the Order liself.

Even though the fixation of pay with effect from 14-08-1976
under F.R.22(c) was restored for the period upto 01.08-1980,
there was no change in emolument as even when hi:s pay hed

been fixed under Audite= instruction(i) below F.ﬁ.22, he was

- i granted.........
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granted protection of pay that he would have drewn had
his pay been fixed under F.R.22(¢). No arregrs, therefore,

becomes payable upto 01-08-1980. The refixation done on

01-08-1980 raised his pay to &5.545/- as on 01-08-1980

(which was earlier &.530/-). Arrear on account of this,

ti1l date for the per'iod he held the cadre post have been

drawn and paid to the applicant. As regards period for which

he held ex-cadre post, the concerned authorities have been

aslked to dravy and disburse arrear pay based on refixation

order dated 06;10-]994 vide the Accountant General(AsE),

Meghaleya Memo No.DA Gell/PC/PCD(1)/94-95/4062-4067 dtd.

11011995, It is reiterated that the benefit of the |
) Order of 15.10-1976 was given to the applicant till 01-08-1980.
 Further, the pay in the cadre post on 01.04-1987 following
convéréion of Sr.Accountant Grade into functional grade

was also done ewrrectly in terms of relevant orders and

as per option of the applicant. It has been shown above that
our action of both cases have been to tle maximum benefit

of the appli cant,

@ ' Thet with regards to the contents made in
paragraph-6.5, I beg to state that reply hag already been
made in above paraegraph and in addition to that it is
reiterated that it is not tengble that tle applicant with
such long'years of serviee should be now claime® that he was
wrongly influenced by some persons in the concerned
section of this office in giving option electing to get his
pay fixzed with effect from 01-04-1987. Without prejudice to
above, it has elready been shown that the fixation done
5y us 1s much more beneficial to the gpplicant than tle

——— =

fixation clailmed by him,
. Con‘bd........u
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xzﬁfi/f That with regards to the contents made in
paragraph-e B,y I beg to state that the circumstances and
the rule position governing fixation of the pay in terms
of C&AG's 1etter dated 07-01—1982 have been given in .
details in 1n reply to para~6.2 i.e. in paragraph-s of -
this Written Statement. It is repeated that the fixation
ogg?r§of'15;10-1976.was in?effect restoréd’énd bénefit

was allowed to the applicant upto 01-08-1980. Consequent '
£o this, his pay on 01-08-1980 was Tevised to B.545/-

against the existing pay of m.530/. on the date. As regards¢
ealling for option as stipulated in C & AG's 1etter of
07-01-1982(Annexure R.3) the detailed position has been

',given in the stazement made in paragraph-s of this
Written Statement.,

d{41t may be clarified thax, as would appear from C & AG'

letter of 07-01-1982, thgt qgiy {the retrospective appli~
‘cation of the order of 20-09-1972 was struck down by
the Hoxfx'io‘le Court iﬁ.case of persons who approached the
' Hon'ble Court. The letter dated 07-01-1982 gave instructions
as how to regulate cases where the order of 20-09-1979
(Aﬁnexure R.2)'was to bé retroépectively ‘applied bﬁﬁ A
b, where the Hon'ble Court had not specifically struek
‘down retrospective applicaxion(as in the case of the

applicant),

12, - That with regards to the contents made in |
paragraph=-6.7, 1 beg_to state that as stéxed,above‘fixazion
under F.R.22(¢) was restored with effect from 14-08-1976.

 And the applicent's pay was on 01-08-1980 i.e. the date

on which he was bfought ovef Yo the néw non-fuﬁctional

Selection Grade Auditor s scale as per C&AG's letter of
- - ' 07-01"'1982000
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07-01-1982 refixzed at f5.545/- agalnst &.530/- earlier. /
The action was the same as in the case of similarly
situated employees. His pay has been from 14-08-1976
shown as a Composite Pay without any element of personal

pey. No discriminat ion, therefore,. exists now in the

applicant's case.

13, That with regards to the_ﬁon tents‘made in
paragraph-6.8, I beg to state that while the fact regarding
non-receipt’of intimation of'change brought in the applica~
nt's pay and status as stated aboﬁe, not verifigble at
tnéolate'stagéf It is plarified,that on his representation
a very lenient view was taken and all benefits as admissible
under the various orders of 20-09-1979; 07-.01-1982 and
17-08-.1987 werg_given to him vide our refixation order
daped 06-10-1994, As regards his claim thag'the'Respondents
did not furnish information as asked by him in his letter
dated 18-10-1994, it may be stated that we had‘viderur ’
letter NbfAﬂmn & Estt/Ghy/PC/P-19/94-95/2779 dtd.27-10-1994
given to the applicant a copy of C & AG's letter of )
20-09-1979 which in para-2(iv) gives procedure and mode

of fixation to be adopted. Hence his claim in this,péra

is not tenable.

That with regards to the cbntents’made in

paragreph-7, I beg to state that it may be stated that
consequent to our order dgzed 06-10-1994 gll anomalies
"and gaps in the pay fixation of the applicant that ma& heve
~occured due to his being away in the ex-cadre pqsﬁ were
covered. It is reiteraﬁed that action has,been.taken in his

C8S€ seeccsvae
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fcase that weuld be most beneficial to him and in terms

~ of relevant Gevt. rules and - orders and is felt that

A nothing mere’is due to the applicant and the contenta ’

maede in this paragraph are not tenable.

I

18, - | That the'.present application is 11l-conceived ‘
" of law and mis-»con‘eeived_ of facts R
: 16. That the present application is not maint.enable

| in the present form and as such is 1iab1e to be dismissed

17, tThapvthevpresent_applieatibn‘is‘Without any
-merit and henee_" liable to be dismissed. .
‘ ¢1,8.' D That the ‘case of the applicant is not at all -
N supported by any rule and same is liable to be dismissed.

oL

VA 19, © That the re’spondent.;s’créve. leave of filing
g0 directs. P P |

20, .. That this Written Staxement 1s filed bonafide
- and 4n the Anterest of ,]l;s tice. ‘

/
(.
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‘' VERIFICATION

1, shrt  Jomn KEWNEDY

-~ Deputy Accountant'General(Admn ) 5y in the office of the

"Accountant General(A&E) Assam,Guwahati do hereby
selemnly affirm and declare that the contents made -

‘in paragraph-1 of this Written Statement are true'
to my knowledge and those made from paragraphs 2 to 14"

inciuding the back ground history of the case are.

- derived from re cords which I believe to be true and

rest are humble submissions before this Hon'ble :

Tribunal

I sign this Verification on this IS ?/ day

-:of F(\V(> 41995 at Guwaham..
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having reachcd 3/4th span of the revised
seile™m the ordinary grade, while a person
senior 1o i does not become cligible the
Junior will not get any overriding priority
m the matier of cunsideration for appoint-
ment to Selection Grade,

(m) Promotion to Sclection Grade in Section
Otiicers cadre will be on the principle ot
semorily subject 1o rejection of unfit as laid
down in Department of Personnel and
Admistrative Reforms O.M. No. 22011/
5/77-Lst. (D), dated 30-12-77, circuladed
with C.A.G.'s oflice letter No, 441-NGR
111/7-77, dated 14-3-78.

(iv) The pay on appointment to the Sclection
Grade shall be fixed at the same slage, at
which the pay is drawn in  the ordinary
grade, 1 there s such a stage in the scale
of pay of the Sclection Grade, or at  the
next higher stape, of there is no such stage,
1t the pay in the Sclection Grade is fixed at
the same stage, the next increment should”
be granted [rom the same date on which
it would have accrucd in the ordinary
grode. I, however, the pay is fixed at the
next higher stage, the next increment
should be granted  after  completion  of
normal incremental  period of  twelve
months in the Sclection Grade.

{v) The scheme of seservations for candidates
beiwnging o Scheduled Castes and Sche-
duled Inbes will apply in making appoint-

Smanis Lo the Solecaon Grade as eauegciag
«d above,

3. Propusals for the creation of posts in the
Sulectivn Gradoe of Section Officers cadre on the
hines indicaied above be submitted scparately to
BR.S. Section of C. & AG.'s oflice for scrutiny
aad issue of sanction,

[C. & AG.s circular letter No. 1063-NGE. 1V/55-77,

o .lc(:y-ﬂli.
VEHTII-556 :—Revision of seale of pay of Selec-
# tion Giade Auditors in the LA, & AD.
The matter regarding revision of the pay seale
f e toa Grade Auditors in our Department
oy been under consideration in consultation with
o Gese mnent of India for some time past and
Wiy of Binance have now conveyed the sanc-
teny of Gie Prosddent to the revision of the exist-
e acals of Ra, 425-13-550.18-20 640 for Sclec-
tinn Gasle Auditors 1o Rs, 425-15-500-F:B-15-
“40-20-760 and to the conversion of the present
nctionaf Selection Grade posts of Auditos iaio
ren-funct cnat & lection Grade  Anditors wath
AF et fiem 1-8-1976, -
2. the Jollowing tarms and conditions‘govcm
g eperation of Sclection Grade in the Scale of
P 425700 -

(i) The stienetly of Sefection f?rmic \'/m' lbc
20 per o oof the posts an the ordirndr§
apghe whict have heenin existence tor

IETINENTE A;\-:L'.i\'-‘ of swhether they were
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i) bor bovoming  clipible, 1o he considercd
for appombment to the selection grade an
cmployee  should hise edher completed

< 14 years o scivece i the ordmary grade

I or crossed 3/4th span of U cevised scale

- of pay ol the ordipary grade. in this
proceas i i el beconies cligible  for
consideration by vittue of - us faving
crossed 3/4th of the span of the scale -
the ordinary grade wiile @ person SERIOT
to him is noi so eligible, the junior  will
ot get any over-nding privrity in tue
matter of consideravon for appointment to
selection rade.

‘The pay ou appomtmet 0 the selection

grade shatl be naed o ie same stage at

witich 6e py o5 drawdn the o oL mary

miu TINTC v sGoil o SOITT m

of pay ol he-selCCIOM YIRS Or al The ikl

higher §iige T HICTC 15 Mo such Stage. U

(he pay T TheselcTion grade is hixed at

the sanwe stage, the next merement shouid

be granwd from the same date on which
it would bave accrued in the otdinary
grade. 1, howdver, the pay is fixed at the
next higter stage, the next mcrement
should be granted alter completion of nor-
mal incremental poriod of 12 months in
the selection grade.

(i)

-thescale

500

3

(iv} In respect of persons who have @
. promoted to selection grade on or W
1-8-1976 and in whose Cuses Py JiX 4G
’ has been dune with relerenee o PR
their pay wil be re-bixed and rogulaal o
the manner indicated cathier the d--ia-=
in pay o fixed and ihe puy alresuy dia#7
baing treated iy oty Y o b dun ™
od in fulure increases m pay. n 0 b
words no  recoverics  of - overpuyRiiL?
made, if any, in the carlier swe o
Rs. 425-640 will be cffecicd as a vunx
quence to the revised  mode of  tnaiug
with effect from 1-8-1976.
Promotions to Sclection Grade will be o8
the” principle of seniority subject 10 [eps
tion of untis as laid duwn Deparassu
of Persouncl and Adnugustraine Reiu:rs
OM. No. 22011/5/77-Esui. AD), daicd
30-12-77 circulatéd with C. & AGs vt
letter  No. 441 NGE. 11L7-77, daod
14-3-1978.
The scheme of reservations for candidat
belonging to Schieduied Custes atd >
duled Tribes will apply in makiug appuints
meénts to the sclection grade ds CRUR. 8
7ed above.
O AGs circular letier No. JWOT-NGEAN ST

v

(v)

{
\dited 209-79]. N

LKBERS ISSUKD BY THE GOVERNMENT OF INDiA
F.Rs. & S.Ra. o

Vlil/ll-S(ﬂ c—RKehaburseinend of iuitiun fces in
respect of Chudica of Central  Government
employees.

A reference is invited to the Ministry of Finance

O.M. No. 18011/ 1/E-11(B)/76, daicd 28-8-1976

(printed us pira VU U-A3T in Audit Bulietin -

The
immediately  below

for March, 1977) on the ubove subjeci.
following shail be inserted
para 2(AX1) thereol.

EXPLANATION )

In the case of re-empioyed Military /Civil
Pensioncrs the service rendered prior 10 retipe-
ment [discharge from the Armed Forees/Central
Govt. service may be taken into account for
computing the qualilying service of one year
provided the retircinent or discharge was not on
disciplinary grounds or at their own request. Aay
period falling boiween the datc of discharge/
retirement and the date of re-omployment  shall,
however, be ignored.

[G.1, MHA., Deptt, of P. & AR OM; No {8011/
§/79-Allowances Unit, dated 12:6-7 and €. & AG's
Endst. No, 406-AflF NWo-78[1-7Y (6%), dated 6-7-79}.

VIL/I-508 :—Overtime  Alowance (o Cenlral

Govt. Employees. :

A reference is invited to item (i) of sub-
para (b) of a3 of ihe Ministry of Finance
O.M. No. 1504 1/2/E. JLB)/76. dated 11-8-1976
(printed as pard VI 11-Af32 in Audit Bulletin
for December, 19701 whitl fays down that the
total overtinie allowaiices payable to a Govern-

‘.-‘;T.‘j"!T}',a: Ay Y

S Ut " o X
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ment servant in term$ of those orders should 24
exceed 1/3 of their monthiy emolunients Pyads
during the month as defined 10 rule (L) toaieX
and that this ceilng would normally apply
‘Personal Stafl® also and in special cuses suefiy .o
may be paid O.T.A. in cacess of  tnat
under certain conditions upto @ ceilng
of their emoluments. ‘

[N

gl N

7. 1; was brought to the nosice of the Mt
of Home Aflairs (Deptt. of P, & AR)bY i
Staff side of the Departmental Caounil of
Dcpar(mcﬂt that some offices hud issued intermat
instructions, regulating grant of 0.1 . and el

lowered tie ceiling limit for the paymest
O.T.A. to their employces.
3. Tt is hereby clarified that  the an!

¢cconcmy instructians issued from time to tin.
expenditure  of  overtime  allowances .
empliasise (he need for organsmy, the work of 82
officc in such a way that tacre iy the HABRN=S
incidence of overtime allowance  paymeal. i
ceiling of 1/3 of cmoluments i the marme’
limit and there is no objection for i &
jower limit by the various otlices TERIE A
atrange the work in their office in suck 8 '
that the overtime allowance payable for that »* 4
‘does not exceed that ceiling fixed by them. 1t
ever, if an cmployee has actually boent adib roas
to work overtime during o particular mosbd L
entitlés him 1o the payment of overifii B
“upto 1/3 of his cmwluwicnis vty (il w
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Circular No,. ilG /] Q/1982 (2

No.728-N.1/31-81 -1

DIFLU OF M COMOIRD IR &
CDITOR GUWAL OF TINIA
.fififvﬂl31.7.l¥qoo2a .

25~2-193 . :
2 W ‘ .

4 All the field oleceg of IT.A.&A.D. ‘
NV (35 per miling list) ‘

Dated:

3ubj2ct: Revisién of scale of pay of 3election Grade Auditors.

5ir, \ _ , :
1;"”" ' I am directed to refer to Govbrnmgnt of Indiﬁ - . o
I S Alnistry of xlnlnce(ﬁep4rtm~nt of Expenditure) letter No. <,
£.--11014/1/81 QGI dated 30,12, 1881 on the suhject mentioned P//
. dbove, circul- tpd to all the field offices under this office /'é.”
ﬁ SPR . endorsement No,75¢NI/31-81-I, dated 7.1.82 and to state that Sﬁﬁ//

ﬂ JL;,"certain §n4nfs of doubt have been rnised by some of the field

(N '\ offices jn reg:rd to the implementation of the nfore-sald
QL”“’”/' orders. rhe,e are clarified helow :-
) C\ '

““ P01nts raised Clmrificwtlons

J o) S emRlRLALTEES. Llarifications

_\ // whether any tine limlt Adininistrative authority is

'”&?7 3hould be prescrihed competent to £ix the rensonable
;P/}/ : for exercise of option time limit. Thig mvy he done

under F.R,23 . takiny into account the number l
of crses.
2.Whether any form should 'To assist the staff, Admn.
~ be prescribed for exercize section of thﬁlx.G. s office
7 Ba of option 7 miy cyclostyle sin aption form
d 4&7 depending on the number of
staff Rffected. The wordings
Are prescrided in ¥R.23,

-

3.%hether any person A1l persons appointed ag S.G.
proimoted ag Selection Auditors from 1.8.76 to 19,9.79
‘Griade Aavditor on or after irres pewtlve of the subsefuent
1.8,76 but vacated the events in thelr career are

poot(oGA) or has ceased entitled to this ontion.

A to dr4w pay in that ' ‘
a&& time z-ale or promoted as
J\[ ~ date subsequent to 1.8.76

will he allowed to exercise . . . !
Lon under r,R,23 ? .

Section Officer on any '

6 Vb 4 \Whether in res spect of . .
parsons appoinped as . _
selection Grade Auditors ,
during 1.3.76 to 19.9.79 o
and who oot for the old
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4 (continund) »

scule of pily "™.425-640
1y in the old. scile
will be. £ixed under
Feil,22-Co 0

5,Whether persons appointedi
as selection Gruade
suditors between 1.8.76

|
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Yes. The intention of Miniswds

of Finance letter dated 30.,32,81 -~

is to allow this benefit in the
scale of r;.425-640 to the persons
apoointed as s.G.Anditors from
1.8.76 to 19.9.79,

Yes.

Cough
g 1
‘, T j N

. and 19.9.79 but since
retired from service can .
be permitted to exercise
ontion under FR.23 7?
6.hether persons 4n whose- do. The scale Of "3, 425 -640 vas
ci3e the Courts hhd revised to "1.425 700 by circular
- struck down the retros- Jdnted 20.9.79 which has been 1
pective application of struck down for retrosvective '_
the orders izsned in application. It mav. be seen from
H.)rs. circular letter prra--2 (iv) of cirenlar dated p
Ho.1067-F32IV/54~77,dnted 20,9.79 that for persons apoointed\L
20.9.79, and where no Auring 1.8.76 to 19.9.79, the
option need be exercised fixation was done only in the
in terms of the -~ ) wrevious scale of ™, 425 :640. Thus
clarification issued in even in _cases referred to in
para -4 of the H;Qrsﬂ sira -4 of Eundorsement dated
e%doramen? No.75-N I/ 7.1.32 henefit of fixntion under
3 ‘81 "I,d:‘ted. 7.1 .82/ ‘ F.R.?.,?«C is\'—l\/'ailal')]_e, Onlv in
would he allowed the the scale of r1.425-640 ‘
- henefit of fixation of ' - Te e
' ~ pav under F.R.22-C in the
revised scale of pay of :
re, 425 -700. 0 : g \
o 7..hether the instructions Yes as the earlier orders in T
: . issu:d ih H.Qrs.circular para -2 (1v) of the_Circuhﬂr dated
E ~ endorsement No,75--NI/ 20,9.79 are for persons‘appointigﬁ
31~-81.-I,dated 7.1.82 are a3 3 .G.anditors from:.1.8.76 to A
: in modification of the 19.9.79, ' C o i
oo orders contained in para-=. '
o 2 (iv) of the Circular. [
letter No.1067-NisIv/ 3
{ ‘ '54:.-77,dated 20.9.79 2 [
: Hindi version will lssue seprrately.
| ‘ ‘ Yours,faithfully,,}/ e
1 : . 3 o
| wowar Ay T
( 9.VIsWnIAE ) .
g ADATHTTRAT I7E OFRICER (M)
" N0.729~1L/31 8L =L " |
Y. 1,The Secretiry General, All India Non--gazetted.
g%ﬁzttEE\ciéﬁgts Associu¥ion,No.4# ‘6,Gangn am ospital
. erg,New,DelhiwllOOGO. | . .
. 2., J‘D,(p),omﬂ\dmn.,Audit section, NCRIT pO.V,GﬂI qnd II{ o
? : Inspection Wing, yinglf,tailuay /adit wing, AT and IT(locall)
. 30Comp1aint,6ect;on for sHudit Bulletin(local), . .  £
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, / £ AN LABBIR.ORDER %0, 293 OPFICE OF MR §
g5 ' : ACCOUNTART GaNERAL (ABK) sAB ARS!
e i o < GUGAMATZ . | .

Dagos~ ‘0100"'! '
. ; |
In teces of CARG's Lettar WO, TS-N I/31-81-X dtd.
 Yole8 he Accouatzat dmeral hos boem plessed e perait
o Ahrs Pareshk Ch. Das, Oz, Acctt. 80 Zetain the olé scale
| ' of 8.6.AGISI0F VI8, R8,425-640/= uatil 31,7.80 and fros
1.5.50 he has been brought over in the scole Gf €38-700 (in

the ¢ asw scsle of 8.0, Auditor-pre ravisad) i
In view of the above his pay has il ceguloted as

~ c
.

b ' _ folleowst= _ , .
| period ' segulnticn of pay ‘Regulatisn of p.¥ /
s -— .. A 3CAds scale D.%o88 3cele ,
. - - l.ﬂ.&'l scale : B8c.le 425=7%
| . | 2.4 428700 (Eno-cadre pest)
- © 2eBe80 e S48/- -
' . 2e0.88 h 560/~ . -
16,1.82 e 380/=) . me 600/=
- . , . Dy le 00, 1.3.6).
 La8.83 o 380/=) v ®. 600/~
l.3.88 One 380/-) - N, 620/~
C 3eBe@3 T (e 600/=) | me 630/-
Rela88 - Ow G00/) L e 640/
P S 0. 420/=) L Ibe GMO/=
C1aAe85 O SN0/ . 860/~
‘Bale8S (N 600/%) e n, 660/«
(Revisien of Peyiv.e.f.1.2,08) 8cale 1400-2000 | . -
. Sele88 . . (my 3900/=) . e 2000/~
N S (e 19%0/<) . me=3000/-

/

21,87 (me 2950/-) b, 2080/~({me 3050/

S8R

©n nis plagement ia the functiceel grade ot 8r, Accoumtant
(Senle Ra, 1400/~40<1800-50=2300+53-60~2600/=pets) @n Zogulat
Basie vide H .29, EESERR cizcular Wo, M3L/68/1087 lsswnd wndor
“u‘x "oe ”W""" dtd. 17.8.87 and circelar 8o 505
/N5/1988 issued wndexr Iatter WO, JOK~N.2/10-88-4%d. 1,121,088 .

240.87 " {me 2000/~) n.2050/~)

S fixed undex FR 22(e)2 = A
20887 / Gae' A/ 0Y=) - " Ree 39”’{’/

£ixned wscier FR 22a |
with DX on 1.8,00

) S WX ' e 00Q/=) -, N, 2300/~
\ | 3e8.88 (Mo 2/5Q/=) L Na 2100/~
L - dela8P tme 2)50/=) - N 2150/

1.0.00 Cme Q20TX=) - ». 2150/«
" Contlssecs¥/2e
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1.0,00 (e D25%e ) e 2230/m
1,202 (ese 0933/m ) - . Phe aaﬁo’(-
:.:’:; (350 523309 "' ) . @m 335@("
*T P . .‘a"«@"’) Boaz@@:‘
et P e B
(Fq_ f’éeff‘l-w i’ - Boe2300/-
 38,9.92 oy 2360, ' -
on his rever- . C . ,
tion to BE, | '
panent eodre
$a®, 5re Acmtt,

l

1e8.92
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Uuthoritys- AG's order atd, 5,10.94 ot p 29w of DL,
of Shri Paresh Ch, Dag. 8x, Acatt, ) . '

Accounts 0£2icar (Adun,&nBatt, )

- 90 B50s AdEn.h B8CT./Chy/PC/pel/Pe=05/2520-2830

Dogose G, 10,944 -

; SOTWARGEd LOtw .
e Ep ) MM&W @&tww ot &m% Nt?om-ﬂoo ml&m
cowahasfelt, ~ |
& e 28, DG Ad.), 5/ the A,Ce (RGB) o Napcm, Shillong,
‘e The PAO, Q70 tho AlC. (AG), Mechalaga, oto, Shillongs

& The biacabl inhment 0S24cee, O/0 the A, (hsnl)y Ansem, SNy,

I~
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4

. 80, The Gue Orowp

%

. B Tha A, Vq n.a‘,. Galk, 9,9‘ tho AeQ.{af2), hoghaleya,

. ﬂiﬁlﬁmwtal&@wp Gowshatd,

@V, .
€> 8hzd Faneoh €h. Das, © Acote, mp.-wol
Aol (RGBT, Arsom, Q@Mmﬁ” . phe

P THe 8.8.0%0

3. The Buiges Group.
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Lecounts O car .
TEIHETST T Wl (52T0Fe) |
0/0 the Accrantant Glazial (A (k)
SR A ol

% .
Asswin, Guv.ahatd




ANNEXURE (JR-6

Possible d::.:s of coming over to the revised scale of Rs.425-700/- from the '
existing scale of Rs.425-840/- and pay on possible dates.
Mw

AN

_ Possible  date(s)
Y

Stages at which pay would have been fixed in the
gcale of Rs. 425-700/-

01-08-1877
01-08-1878
01-08-1879
01-08-1980

- 01-08-1881

01-08-1982

.01-08-1883

01-08-1984
01-08-1885

tushar/24805

Rs.500/-
Rs.515/-
Rs.530/-
Rs.54%/-
Rs.560/-
Rs.580/-
RSGOO/ -
Rsg.6820/-
Rs.640/-




